
RATIFIED ⅣIINUTES OF ⅣIEETING No。 12/17 0F NORMS COMMITTEE-1(DES― I SECT10N)
SCHEDULED TO BE HELD ON 13.09。 2016 ACTUALLY HELD ON 14.09.2016

Please Note

(i) In certain cases the decision of the Norms Committee refers to the Recommendations / Observations /
Deficiencies received from the concerned Technical Authority. Wherever applicable, a scanned copy of
such document has been placed at the end of the Minutes, in running serial orders. The concerned firm
may go through the same and respond accordingly.

(iD It is also informed that all applications/representations/reply to the Deficiency letters etc. may be

sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-I or to Shri Haradhan Das,

FTDO, DES-I Section. Their email addresses are: darshan.singh@nic.in &
haradhan.das@nic.in/ncld!g[(@!de.in. All firms are also requested to maiVsend their present

valid email addresses so that correspondences can be made through email only.

The meeting No. l2ll7 of the Norms Committee (NC-l) for the licensing year 2016-2017

scheduled to be held on 13.09.2016 was actually held on 14.09.2016 under the Chairmanship of Sh.

Darshan Singh, Additional Director General of Foreign Trade to consider the applications under Duty
Exemption / Remission Schemes (Chapter-4) of Foreign Trade Policy 2015-2020 / Handbook of Procedure

Volume. The following Members of the Committee were present in the meeting: -

SI.No. Name of the representatives &

their Designation

Room No. Telephone No. Department

1. Sh K.K.丁 iwari!.A 476 23062622 DHI′ U.B.

2. Sh S.K.」 ain′ D.0. 428A 23063321 Extn.3318

23063166

DIPP′ U.B.

3. Sh.  Kanwa‖ nder  Singh  Sodhi′

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME)′ N.B.

4. Sh.Haradhan Das′ FttDO 404 23061562 Ext.265 DGFT′ U.B.

I - The Committee considered the individual cases of the ooendo of this meetinq aenerated throuqh the
online svstem of NlC. The decisions taken thereon ore os under:-

Case No.:44/10/80‐ ALC2/2013 Paty Name:BOTIL OIL
IT00LSINDIA PVT

Meet No/Date:12/80-

ALC2/2016
13.09.2016LTD(FORMERLY BAKER OIL

RLA File

105/23/040/001131ヽM14/

Status:
Deferred

HQ File

:01/80/050/00199/AM14/

Lic.No/Date:0510358721 lDefer

04.07.2013              1Date:25.10.2016

Decision : The Committee noted that the firm has been asked ro furnish a certificate from the duly

,authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to

,the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014.

In this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and

Natural Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization and

reminder has been sent to the firm to furnish essentiality certificate from DGHC on 18.08.2016 by
remail for ratification of norms.NC decided to issue final reminder to the firm to submit essentiality

'certificate from DGHC failing which the case will be rejected without further notice with direction to
the firm to pay applicable custom duty with interest for EODC. Case is deferred to 25.10.2016.
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l iCase No.:50/15/80¨
ALC2/2013 1Paり Namel TERACOM

I I                     ILIMITED
I  I
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101.12.2015 for examination and comments.

1

Case is deferred to 25.10.2016.
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IRRIGATION INDIA
PVT.LTD.

03.09.2013

dated 20.11.2015 has

Mcet No/Date:12/80-

ALC2/2016
13.09.2016

Lic.No/Date:0510364316

IStatus:

‐Deferred

lDefer

lDate125.10.2016

been sent to DEIT on

M轟雨3疋漏再憂正
~~百

1轟礁:~

1器篤  Pttrd
HQ File RLA File Lic.No/Date:341003831I Defer

l,oilaolosoto o3BT tAMt4t :34l24l040l00og7lAM1ry 22.'to.2ol3 Date:25' 10'2016

rDecision: The committee noted that firm's application has been sent to C&PC on 09'12'2014 for

comments. Sixth reminder was issued to C&PC on 13.02.2015. D.o letter from Chairman (NC-l) has

ibeen issued to JS, C&pC on23.07.2015 followed by another D.O on 29.12.2015 to expedite comments'

pase、 detrred to 25.10.2016.
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,17.06.2014 followed by reminders dated 13.08.2014,03.11.2014 and 09.01.2015 for comments. D.O

letter from Chairman drfC-l) has been issued to JS, C&PC on23.07.2015 followed by another D.O on

t2g.l2.2Ol5 to expedite comments. However, as per request of C&PC, firm's application was again

iSenttO them on 29.02.2016 for comments.

icase is deferred to 25.10.2016.

ICase No.:21/21/80‐ ALC2/2013 1Patty Name:GLOBE Hl‐ FABS  Mcet No/Date:12/80¨      Status:
|                      |                     IALC2/2016          1Approved
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BEML LIMITED,
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IRLA File             iLic.No/Date:0510373033  1
105/23/040/00364/AM14/        110.12.2013               1

5 Decision:The commitee decided to ra色 ″ the nOrms based upon thc recommendaJon of MSME宙 de

ID Note No.30(19)/2014-ME dated 21.H.2014 and clariflcation from Policy-4 Section vidc OM

‐   No.01/94/180/56/AM16/PC‐ 4/453/TR No.85 dated 07.09.2016 on net to net basis under GN-4 for

Engineering Products.

I IRA may take further necessary action accordingly.

需需鳳器躙∬i
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No.:43/14/80‐ALC2/2014



Decision: The committee noted that firm has not replied to that deficiency (raised by DHI) letter dated
07 .09.2015 and final reminder has been sent to firm on I 8.08.201 6 to furnish reply. However, DHI has

,also requested for copy of amended licence from the firm along with separate covering letter for each

rlicence for examination and comments. Case is deferred to 25.10.2016.

|

臨脇蕊源↓L

IHQ File
l:01/80/050/00161/AM17/

HQ File

:01/80/050/00361/AM15/

IHQ Filc

101:01/80/050/00366/AM15/

RLA File

:07/24/040/00050/AM15/

RLA File

:05/23/040/00076/AM15/

RLA File

:07/24/040/00084/AM15/

RLA File

:07/24/040/00079/AM15/

RLA File

:07/24/040/00103/AM15/

13.09.2016             1

Lic.No/Date:0710104233  1Defer

20.05 2014              1Date:25.102016

Case No。 :2/6ノ80‐ALC2/2016   Party Name:ISGEC HEAVY
ENGINEERING LIMITED

Mcet No/Date:12/80‐

ALC2/2016
13.09.2016

Mcet No/Date:12/80-

ALC2/2016
13.09.2016

Status:
Deferred

Status:
Deferred

:7 Lic.No/Date:0510387476  1Defer

27.05.2014             ‐Date:25.10.2016

Decision : The committee noted that firm's application has been sent to DHI on 13.06.2016 for
exarnination and comments. Case is deferred to25.10.2016.

Case No.:40/14180-ALC2l20l4 iarty Name:BEML LIMITED,

Decision: The committee noted that firm has not replied to that deficiency (raised by DHI) letter dated

07.09.2015 and final reminder has been sent to firm on 18.08.2016 to furnish reply. However, DHI has

also requested for copy of amended licence from the firm along with separate covering letter for each

licence for examination and comments. Case is deferred to25.10.2016.

Case No.:42/14/80‐ ALC2/2014 Pa“ y Name:BEML LIMITED,  IMect No/Date:12/80‐
IALC2/2016
113.09.2016

HQ File

:01/80/050/00363/AM15/

Lic.No/Date:0710105280  1Defer

20.06.2014             1Date:25.10.2016

1織ed

Lic.No/Datei0710105285  1Defer

20.06.2014              Date:25.10.2016

Status:
Deferred

120.06.2014 IDate:25.10.2016

Meet No/Date:12/80-    IStatus:

ALC2/2016          DeFerred
13.09.2016

Decision: The committee noted that firm has not replied to that deficiency (raised by DHI) letter dated

07 .09.2015 and final reminder has been sent to firm on 18.08.2016 to furnish reply. However, DHI has

also requested for copy of amended licence from the firm along with separate covering letter for each

licence for examination and comments. Case is deferred to25.10.2016.

Case No.:45/14/80-ALC2/2014 ‐Paty Name:BEML LIMITED,  Mcet No/Date:12/80-
IALC2/2016

113.09.2016

ILic No/Date:0710105283  Defcr

Decision: The committee noted that firm has not replied to that deficiency (raised by DHI) letter dated

07 .09.2015 and final reminder has been sent to firm on I 8.08.2016 to furnish reply. However, DHI has

also requested for copy of amended licence from the finn along with separate covering letter for each

licence for examination and comments. Case is deferred to 25.10.2016.

ICase No.:14/17/80‐ ALC2/2014 1Paty Name:BOTIL 01L
T00LSINDIA PVT
ILTD(FORMERLY BAKER OIL

HAII『
::iili話し.1認

:::脚 肥鑑
Department of COmmerce
UdyOg BhaWan,NoW Delhi



05.092014 Date:25.10.2016

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly

authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to

the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014.

In this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum

and Natural Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization

and reminder has been sent to the firm to furnish essentiality certificate from DGHC on 18.08.2016

rby email for ratification of norms.NC decided to issue final reminder to the firm to submit essentiality

,certificate from DGHC failing which the case will be rejected without further notice with direction to

,the firm to pay applicable custom duty with interest for EODC. Case is deferred to25.10.2016.

IHQ File

:01/80/050/00386/AM15/

RLA Flle

:05/23/040/00234/AM15/

Patty Name:MOTHERSON
ISUMISYSTEMS LTD.,

IRLA File

:05/24/040/00003/AM16/

Mcet No/Date:12/80‐

ALC2/2016
13.09.2016

ILic.No/Date:0310794514  1

Lic.No/Date:0310794808

23.03.2015

Lic.No/Date:0510393921

23.04.2015

IMeet No/Date:12/80-

:ALC2/2016

113.09.2016

1Lic.No/Date:0510393960

12404.2015

Directorate General of Foreign Trade
Department ol Commerce
Udyog Bhawan, Ncw Delhi

:03/95/040/01010/AM15/ 11.03.2015

IDecision:The committee decided to ratltt the nO111ls baSed upon the written comments of DHI宙
de

lUO No.3(152)/15-TSW(B)dated 24.08.2016(copy tO be sentto the nrm and RA).

IRA may take further necessary action accordingly.

ITURBINE GENERATORS
iPRIVATE LIMITED

IHQ File:01/80/050/00107/AM16/IRLA File

HQ File:01/80/050/00109/AM16/RLA File
:03/95/040/01052/AM15/

Status:
Approved

Status:
Approved

Status:
Approved

Status:
Deferred

Defer
Date:25.10.2016

Case No.:3/8/80‐ ALC2/2015   Parり Name:L&T― MHPS     MCet No/Datei12/80-
TURBINE GENERATORS    IALC2/2016
PRIVATE LIMITED         13.09.2016

IDecision:The commi■ ce decided to ratltt the n0111ls based upon the w」 ten comments of DHI宙 de
lUO No.3(152)/15-TSW(B)dated 24.08.2016(copy tO be sentto thc f1111l and RA).

IRA may take further nccessary action accordingly.

Case No.:18/4/80¨ ALC2/2015  Pary Namc:BRIJBASI HI TECH,Mcet No/Datc:12/80¨
UDYOG LTD.          IALC2/2016

113.09.2016

HQ File:01/80/050/00089/AM16/IRLA Filc
105/23/040/00601/AM15/

lDecision: The committee decided to ratif, the norms based upon the recommendation of MSME
lrepresentative present in the meeting and clarification from Policy-4 Section vide OM

rNo.0l/941180/56/AMl6lPC-4l453lTR No.85 dated 07.09.2016 on net to net basis under GN-4 for

iEngineering Products.
i

lRA may take further necessary action accordingly

4



Decision:The COmmittee noted that C&PC vidc OM No.460H/61/2013-PC.H(pt.■ lC)dated
20.05.2016 has provided comments.However,the basis of recommendation and what are nolllls and

lWaStage On items ofimport have not been specifled by C&PC.Therefore,as decided by NC,the casel
has been referred to MSME(ChemiCal Di宙 sion)on 05.07.2016 fortheir comments.         |
iCase is deferred to 25.10.2016.

iCase No.:78/8/80‐ALC2/2015  Patty Name:ZENITH
I                   PRECIS10N PVT LTD。 ,

re HQ File RLA File

171HQ File
l   :01/80/050/00129/AM16/

IRLA File
l:10/24/040/00009/AM16/

~蕨
面而満おi12/80‐

~~

1器盤∵~匿
IttБ蔦而 108234

20.052015

30.ll.2015 has

Meet No/Date:12/80-     Status:

ALC2/2016           Deferred
113.09.2016

1Lic.No/Datc:1010059146  Defer

Status:
Deferred

Defer

Date:25.10.2016

sent to MSME for

:01/80/050/00184/AM16/       :07/24/040/00027/AM16/       19.05 2015               Date:25.10.20161

Decision :The Committee noted that the flrln's reply dated 30.12.2015 has been sentto MSME for

COlllinents on 27.Ol.2016.Casc is deferred to 25.10.2016.

Case No.:23ノ 8/80… ALC2/2015  Paty Name:FINEFIT SEAT

iCOVERS&ACCESSORIES
|

rDecision : The Committee noted that the firm's reply dated
comments on 14.12.2015. Case is deferred to25.10.2016.

Case No.:56/8/80‐ ALC2/2015  Parり Name:TERUMO PENPOL MeetNo/Datc:12/80-
LIMITED               IALC2/2016

113.09.2016

been

Status:
Deferred

181器品児5υOm62ハMlα
RLA File              Lic.No/Date:5310018506 'Defer
:53/24/040/00001/AM16/       19.06.2015               Date:25.10.2016

Status:
Deferred

RLA File

:05/24/040/00131/AM16/

1309.2016

1Lic.No/Date:0510394667  1Defer

23.06.2015 Date:2510.2016

Status:
Deferred

RLA File

:05/24/040/00132/AM16/

~-0510394668~petr  ~|
23.06.2015 Date:25.10.2016.

Decision : The Commiflee noted that the firm's application has been sent to C&PC on 28.09.2015
followed by reminder on29.10.2015 and 08.12.2015 for comments and another reminder has been
sent C&PC on 16.08.2016 again for comments. Case is deferred to 25.10.2016.

ICasc No.:62/8/80‐ ALC2/2015  Paty NamciPOLY MEDICURE Meet No/Date:12/80-
LTD.                ALC2/2016

19

IHQ File

l:01/80/050/00168/AM16/

201HQ File

l 101/80/050/00172/AM16/

Decision: The Committee noted that firm has requested
letter dated 01.09.2016. However, the firm vide their

Decision: The Committee noted that firm has requested to ratifl, the norms on repeat basis vide their
letter dated 01.09.2016. However, the firm vide their request dated 01.09.2016 has requested for
ratification of norms on repeat basis with AA No.05 10347757 dated 28.02.2013. However, NC decided
to send the application of the firm to MSME (Chemical) for further examination and comments as

norms for additional items are required to be fixed in the case. Case is deferred to 25.10.2016.

ICase No.:66/8/80‐ ALC2/2015  Parり Name:POLY MEDICURE IMeet No/Date:12/80-
LTD.                ALC2/2016

1309.2016

t" r;tify th;r".*. ., r"p*, b*tt rtd.lh;t.
request dated 01.09.2016 has requested_for

JmffiloNr DAs^* ^'

lraffi''i,Ei;:r::"*"J:+:::
DePartment t

Iiiog snu*un' l.lcrv Deii'



ratification of norms on repeat basis with AA No.0510381645 dated 12.03.2014. However, NC decided

to send the application of the firm to MSME (Chemical) for further examination and comments as

norrns for additional items are required to be fixed in the case. Case is deferred to 25.10.2016.

い

ICase No.:34/11/80‐ ALC2/2015  Pa“y Name:LARSEN&
|                      ‐TOUBRO LIMITED

IHQ File:01/80/050/00241/AM16/RLA File

:03/95/040/00156/AM16/

Decision: The committee decided to ratifu the norms based upon the recommendation of DRDO, M/o
Defence vide their letterNo.DICiSCOMETl4S0llMl16 dated 22.08.2016 as under:-

"lmport items at No.28 and 29 on net to net basis and import item at S.No.10 as applied for and the

rest of the items as per GN-4 for engineering products."

RA may take further necessary action accordingly.

Meet No/Date:12/80-     Status:

ALC2/2016           Approved
13.09.2016

Lic.No/Date:0310797014

0207.2015

Status:
Deferred

IDate:25.10.2016

「 ICase No.:31/17/80¨ ALC2/2015

1HQ File

101/80/050/00335/AM16/

|

231RI轟
児50/00337/AM16/

Paiy Name:TNEFILERIES  IMeetNo/Date:12/80-
IWIREINDIA PVT LTD     IALC2/2016

113.09.2016

RLAFii3 ILic.No/Date:3410041423  Defer

:34/24/040/00136/AM16/ 103.08.2015
122

Decision : The Committee noted that the firm's reply dated 26.07.2016 received through email has

been sentto MSME on 01.08.2016 forexamination and comments. Case is deferred to 25.10.2016.

Case No.:33/17/80‐ ALC2/2015 Party Name:NETAFIM
IRRIGATION INDIA
PVT.LTD.

RLA File

:34/24/040/00095/AM16/

Meet No/Date:12/80‐

‐ALC2/2016
13092016

1Lic.No/Datc:3410041426
.04.08.2015

Mcet No/Date:12/80-

:ALC2/2016
‐13.09.2016

1Lic.No/Datei34 1004 1425

IMeet No/Date:12/80-

‐ALC2/2016
113.09.2016

1Lic.No/Date:3410041424
104.08.2015

lStatus:
i

;Deferred
I

l*D;r*
I

lDate:25. I 0.20 l6

sent to C&PC on

Status:
Deferred

Defer
Date:25.10.2016

sent to C&PC on

'Status:
Deferred

Defer
Date:25.10.2016

Decision : The Committee noted that the firm's reply dated 25.01.2016 has been

16.02.2016 for comments. Case is deferred to 25.10.2016.

24 HQ File
:01/80/050/00338/AM16/       :34/24/040/00113/AM16/       .04.08.2015

1Decision:The Committee noted that the f11111's reply dated 25.01.2016 has been
116.02.2016 for cominents.Case is deferred to 25.10.2016.

Case No.:34/17/80-ALC2/2015 ‐Patty Name:NETAFIM
IRRIGAT10N INDlA

25 HQ File

PVT LTD

RLA File

Case No.:35/17/80-ALC2/2015 Party Name:NETAFIM
IRRIGAT10N INDIA

1

PVT.LTD.

RLA File

i34/24/040/00314/AM15/|   :01/80/050/00339/AM16/
I

1  lDecision :The Committee noted that the flilll's reply dated 25.01.2016 has been sent to C&PC on

1  116.02.201 6 for conlinents.Case is deferred to 25.10.2016.

鶴Ⅷ



Casc No.:23/23/80‐ ALC2/2015 1Parり Name:JBM KANEMITSU IMcet No/Date:12/80‐
IPULLEYS PRIVATE LIMITED IALC2/2016

113.09.2016

Lic.No/Datc:0510395498

01.09.2015

t "" "" ' -'---------'

lstatus:
llpproved
I

I

t****^-'.---
l

iStatus:

IDeferred

Date:25.10.2016

sent to C&PC on

,Stutu.t
.Deferred

26

IHQ File:01/80/050/00436/AM16/RLA Filc
:05/23/040/00232/AM16/

Decision: The commiftee decided to ratifo the norms based upon the written comments of MSME vide
.UO No.TL-130241118/2016-MMM&A-DCMSME dated 12.08.2016 (copy to be sent to the firm and

:RA).
;RA may take further necessary action accordingly.

ICase No。 :66/17/80-ALC2/2015

27 1HQ Flle

101/80/050/00370/AM16/

291HQ File
l   :01/80/050/00415/AM16/

Parり Name:MOTHERSON   IMcet No/Date:12/80-
SUMISYSTEMS LTD。 ,     IALC2/2016

113.09.2016

RLA File

:05/24/040/00264/AM16/
ILic.No/Date:0510395507 1Defer
03.09.2015

28

Decision : The Committee noted that the firm's reply dated 22.01.2016 has been
10.02.2016 for examination and comments. Case is deferred to 25.10.2016.

Case No.:41/17/80-ALC2/2015 1Party Name:GEE PEE Meet No/Date:12/80¨

ELECTROSPARK PVT.LTD   ALC2/2016
11309.2016

HQ File

:01/80/050/00345/AM16/
Lic.No/Date:0910062561  1Defer

Decision : The Committee noted that the firm's reply dated 20.07.2016
01.08.2016 for examination and comments. Case is deferred to25.10.2016.

ICase No。 :2/23/80‐ ALC2/2015  Parり Name:KINECO KAMAN
ICOMPOSITES― INDIA PVT

RLA File

:09/24/040/00275/AM16/

ILTD

IRLA File

:17/24/040/00044/AM16/

108.09.2015

IMeet No/Date:12/80‐

IALC2/2016
113.09.2016

1Lic.No/Datc:1710006173

108.09.2015

Date:Z5.10.2016

has been sent to MSME on

,Status:

Deferred

‐Defer

lDatc:25.10.2016

Decision : The Committee noted that the firm's application has been sent to DHI on 11.02.2016 for
examination and comments. Case is deferred to 25.10.2016.

Case No。 :62/17/80-ALC2/2015 'Par″ Name:POLY MEDICURE IMcet No/Date:12/80-    Status:

ILTD.                 :ALC2/2016          1Deferred
l                 113.09.2016        1

30 1HQ File

101/80/050/00366/AM16/

| |

:31lHQ File
i l:01/80/050/00367/AM16/

RLA File

:05/24/040/00273/AM16/

ILTD.

I

IRLA File

ILic.No/Date:0510395645 IDefer

Decision : The Committee noted that the firm's reply dated Og.O2.2Ol6
14.02.2016 for examination and comments. Case is deferred to25.10.2016.

ICase No。 :63/17/80‐ ALC2/2015 1PatyName:POLY

16.092015 :Datc:25.10.2016

has been sent to C&PC on

MEDICURE躍

『

商 ∬
…… …

野

]Lt"N"/D"t"'05 I 0395698 
- E.f.r----

|:05/24/040/00285/AM16/ 123.092015

Decision : The committee noted that the firm's reply dated og.l2.2ol5 has been
,16.12.2015 for comments. Case is deferred to25.10.2016.

IDate:25.10.2016

sent to C&PC on



,Paty Name:POLY MEDICURE
ILTD.

IRLA File

105/24/040/00300/AM16/

ILic.No/Date:0510395738  Defer

IMeet No/Date:12/80-

ALC2/2016
13.09.2016

Lic.No/Date:0510395737

12409.2015

Status:
Deferred

Defer
Date:25.10.2016

Status:
Deferred

Defer
,Date:2l.10.2016

sent to C&PC on

PaJり NamciPOLY MEDICUM IMectNo/Date:12/80‐
ILTD.                 :ALC2/2016
1                           113.09.2016

1RLA File              lLic.No/Date:0510395734
1:05/24/040/00287/AM16/    124.09.2015

15お ciζ161:ih`c3mmittec notcd that thc flrln's reply dated 09.12.2015 has been sent to C&PC on

16。 12.2015 for comments.Case is deferred to 25.10.2016.

ICase No.:59/17/80-ALC2/2015 ,Parり NameIPOLY MEDICURE IMcet No/Date:12/80-    Status:
IALC2/2016          :Deferredi                     lLTD.

:                         |                          113.09.2016

HQ Fne     ~~~~IRLAFuc~
101/80/050/00363/AM16/ :05/24/040/00301/AM16/ 2409.2015 Date:25.10.2016

3 bι
tiζi31:The commilee 16ied that cttPc vidc oM No.460H/106/2009-PC.H(pt.flle)datCd
20.05.2016 has provided comments.Howcver,the basis ofrecommendation and the nolHls and、

vastagc

10n items of import have not been specifled by C&PC.Therefore,as per decision of Norms Comlllittee

the casc has been refered to MSME(ChemiCJ Division)on 05.07.2016 forthel comments.
lcase is deferred to 25.10.2016.

:d 09'12'2015 has beenr rDecision : The Committee noted that the firm's reply date

16.12.2015 for comments. Case is deferred to 25.10.2016.

ICase No.:61/17/80‐ ALC2/2015 1Pa=y Name:POLY MEDICURE IMeetNo/Date:12/80-    Status:
ILTD.                 ‐ALC2/2016          Deferred

13.09.2016

.責

。rilt              lRLA File              Lic.No/Date:0510395735 
‐Dcfer      l

:01/80/050/00365/AM16/    1:05/24/040/00296/AM16/    124.09 2015         Date:25.10.20161

1Decision:The Committee noted that the■ 1111's application has been sent to MSME(ChemiCal)Onl

105.07.2016 for comments.Case is deferred to 25.10.2016.                       |

Case No.:53/17/80-ALC2/2015 Parり Name:SEATO AUTO   Meet No/Date:12/80-
IACCESSORIES(lNDIA)PVT.ALC2/2016
1LTD.,                 13.09.2016

Status:
Deferred

ILic.No/Date:1010059284  1Defcr       ‐361HQ File                lRLA File

l 191`,99,9993,7`今 Y19/    1119夕 1919/09955`今 Y16/    01・
10・2015         Date:25.10.20161

-                                           |

| IDecision:The Commhtee noted that thc frm's rcply dated 26.08.2016 has been sentto MSME on
‐
  130.08.2016 for cominents.Casc is deferred to 25.10.2016.

Parり NamelKAMAR
INFRASTRUCTURE PVT LTD,

IRLA File

l:03/94/040/00458/AM16/

Mect No/Date:12/80¨

ALC2/2016
113.09.2016

1Lic.No/Date:0310799187

05.10.2015

Status:
Deferred

Defer
Date:25.10.2016,



Decision: The Committee noted that DHI vide UO No.3 (08)/16-TSW 18) dated 27.06.2016 has raised
deficiency in the firm's application and decided to send it to the firm to furnish reply. In this case
lPersonal hearing held on 30.08.2016, firms post hearing submission is awaited.
Case is deferred to25.10.2016.

IHQ File

38:01/80/050/00432/AM16/

:HQ File

39‐ :01/80/050/00308/AM16/

RLA File

:03/95/040/00427/AM16/

RLA File

133/24/040/00006/AM16/

Case No.:19/23/80-ALC2/2015 Paty Namei STERLITE
TECHNOLOGIES LTD.

:Mcet No/Date:12/80-

:ALC2/2016
113.09.2016

ILic.No/Datc:0310799243  Defer

106.10.2015              ‐Date:25.10.2016

Lic.No/Date:3310030256  Defer
07.10 2015              Date:25.10.2016

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DEIT vide ID
No.l7 (24)12016 dated 21.06.2016) letter sent to them directly by DEIT and decided to send final
reminder to furnish reply failing which the case will be rejected without further notice with direction to
the firm to pay applicable custom duty with interest for EODC. Case is deferred to25.10.2016.

Case No.:4/17/80‐ ALC2/2015 Parり Name:OSWAL PUMPS  Meet No/Date:12/80-    Status:
LIMITED               、ALC2/2016          1Deferred

113.09.2016

MEDICURE

Status:
Deferred

隅

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP on
26.02.2015) letter sent to them on 20,05.2016 and final reminder on 05.07.2016. However, NC decided
to allow the firm time to furnish reply as it has sought time to furnish the reply.
Case is deferred to 25.10.2016.

Case No.:4/20/80‐ ALC2/2015  Partb Name:POLY
:LTD.

40 1HQ File              lRLA File             lLic.No/Date:0510395849 1Defer
:01/80/050/00381/AM16/       :05/24/040/00299/AM16/       108.10.2015              1Date:25.10.20161

‐Decision:The Committee noted that the■ 1111's application has been sent to C&PC on 01.01.2016 for
lexanlination and cominents.Case is deferred to 25.10.2016.

Q"恥
“

2船卜ALα″m5

41lHQ File
l l:01/80/050/00382/AM16/

RLA File

105/24/040/00304/AM16/

IMeet No/Date:12/80-

ALC2/2016
13.09.2016

.Lic.No/Date:0510395850

10810.2015

has been sentto C`と PC' rDecision : The Committee noted that the firm's uppiicatio,
examination and comments. Case is deferred to25.10.2016.

421HQ File
l:01/80/050/00389/AM16/

IRLA File

:05/24/040/00306/AM16/

ICase No.:12/20/80-ALC2/2015 ,Paty Name:POLY MEDICURE
ILTD.

iMeet No/Date:12180- lst"tustIALC2/2016 iDeferred
13.09.2016

ILic No/Date:0510395851  1 Defer

108.10.2015              ,Date:25.10.20161

Decision : The Committee noted thatthe firm's application has been sentto C&PC on 01.01.2016 for
'examination and comments. Case is deferred to 25.1 0.2016.



'Case No.:9/23/80‐

ALC2/2015 ‐Par″ Name:DECON INDIA   Mcet No/Date:12/80-    Status:
|                     ‐PLASTICS PVT.LTD,      ALC2/2016          1Deferred

13.09.2016

43 1HQ File
l l:01/80/050/00422/AM16/

144 1HQ File

:01/80/050/00437/AM16/

RLA File

:31/83/040/00099/AM16/

IRLA File

:05/24/040/00359/AM16/

Lic.No/Datc:3H0065712 1Dcfer
21.10 2015              Date:25.10.2016

dated 02.05.2016 has been sent to C&PC onl

Status:
Deferred

Defer
Date:25.10.2016

12.02.2016 for

Status:
Deferred

Lic.No/Date10510396179  Defcr
Date:25.10.2016

Decision : The Committee noted that the firm's reply

02.06.2016 for comments. Case is deferred to 25.10.2016.

一
13.09.2016

Lic.No/Date:0510396004RLA File             Lic.No/Datl
l:05/24/040/00333/AM16/     21.10.2015

Paty Name:POLY MEDICURE IMeetNo/Date:12/80-
LTD.                 :ALC2/2016
1                            13.09.2016

Case No.:8/20/80‐ ALC2/2015

「
♭6

|・

Vν ′
`

Decision : The Committee noted that the firm's application has been sent to C&PC on

examination and comments. Case is deferred to 25.10.2016.

102.11.2015

rDecision 
: The Committee noted that the firm's application has been sent to C&PC on 3 I .12.2015 for

examination and comments. Case is deferred to25.10.2016.

Party Name:MAGNA
ICLOSURES AUTOMOTIVE  ALC2/2016
PRIVATE LIMITED        13.09.2016

餞atu∬
Deferred

Lic No/Date:0410161262 1DeferRLA File

:04/24/040/00171/AM16/ 103.11.2015|:01/80/050/00391/AM16/

Decision: The Committee noted that the firm's reply dated 18.06.2016

28.06.2016 for comments. Case is deferred to25.10.2016.

ICase No.:1/26/80‐ALC2/2015  Paty Name:FRIZAIR PRIVATE‐ Meet No/Date:12/80-
LIMITED                ALC2/2016

1309.2016

IHQ Flle:01/80/050/00461/AM16/RLA File
i                             ::09/24/040/00449/AM16/ |

‐
Date:25.10.2016

has been sentto MSME on

Status:
Closed

;Status:

Deferred

Defer
Date:25.10.2016

4
IDecision:The Committee noted that RA,Hyderabad vide its letter No.09/24/040/00449/AM16/2351
dated 23.08.2016 has infolllled that the above mendoned AA has been issued on repeat basis and

decided to close the case.

RA may take funher necessary action accordingly.

Mcet No/Datc:12/80-

IALC2/2016
113.09.2016

1Lic.No/Date:0510396573

09.12.2015

iCase No。
:33ノ20/80‐ ALC2/2015

1HQ File

:01/80/050/00410/AM16/

Paty Name:BOTIL OIL T00LS
INDIA PVT LTD(FORMERLY
BAKER OIL

RLA File

:05/23/040/00340/AM16/

10

48



Decision : The Commiftee noted that the firm has been asked to furnish a certificate from the duly
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to
Ithe effect that the said goods are required for petroleum operations vide letter dated 20.06 .2014.
,ln this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum
land Natural Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization
rand reminder has been sent to the firm to furnish essentiality certificate from DGHC on 18.08.2016
rby email for ratification of norms.NC decided to issue final reminder to the firm to submit essentiality
certificate from DGHC failing which the case will be rejected without further notice with direction to
the firm to pay applicable custom duty with interest for EODC. Case is deferred to 25.10.2016.

491HQ File
101/80/050/00254/AM17/

RLA File

:07/24/040/00277/AM16/

RLA File

:24/24/040/00035/AM16/

RLA File

:03/95/040/00545/AM16/

Decision : The Committee noted that the firm's application has been sent to MSME on22.07.2016 for
examination and comments. Case is deferred to25.10.2016.

iCase No。 :1/9ノ80-ALC2/2016  ,Parけ Name:KERN― LIEBERS  iMeet No/Date:12/80¨

(INDIA)PVT.LTD,       :ALC2/2016
113.09.2016

1鵬d
Lic.No/Date:0710109192 1Defer
22.12.2015              ,Date:25.10.2016

Status:
Deferred

Lic.No/Date:2410041895  1Defer

08.01.2016             1Date:25.10.2016

IMect No/Date:12/80-     'Status:
:ALC2/2016          1Deferred
113.09.2016             1

1Lic.No/Date:0310801771  1Defer
114.01.2016             Date:25.10.2016

has bcen sentto DHI on 04.05.2016 for

Meet No/Date:12/80-     Status:
ALC2/2016         1Approved
13.092016              1

Lic.No/Dtte:0310801773  1

14.01.2016              1

Case No.:21/3/80‐ ALC2/201` Parり Name:RAJ00 BAUSANO IMeetNo/Date:12/80-
IEXTRUSION PVT.LTD.     :ALC2/2016

113.09.2016

501器品鬼5υ00132ハ M17
Decision : The Committee noted that the firm's application has been sent to DHI on 25.05.2016. After
deliberations NC decided to send the application to MSME for examination and comments, as the
matter pertain to them. Case is deferred to 25.10.2016.

Case No。 :1/3/80¨ ALC2/2016  Parり Namc:LARSEN&
TOUBRO LIMITED

511HQ File
101/80/050/00112/AM17/

Decision:The COmmittee noted that the flrm's application

examination and comments,Case is defelTed to 25.10.2016.

ICase No.:4/3/80¨ ALC2/2016  1Parり Name:LARSEN&
|                     ITOUBRO LIMlTED

IHQ Filc:01/80/050/00H5/AM17/IRLA File

,                 ::03/95/040/00654/AM16/

Decision: The committee decided to ratifl, the norms based upon the written comments of DIPP vide
,tO No.tZl28/2016/TSW 152 dated 14.0g.2016 as under:-

1 . Net empty weight of export item may be specified as 2419.18 MT.
, 2. Import items at Sl. Nos. 1 to 3 shall be of relevant grade and thickness as contained in the ,

export item.
' 3. Quantities of import items at Sl. No. 1,2 & 3 may be allowed as 475807 Kgs., 398002 Kgs. 1: & 130174 Kgs. respectively as 1.05 Kgs./Kg. content in the export item.

4. Quantities of import items at Sl. No. 4 & 5 may also be specified as l0 Nos. & 55 Nos.,
respectively in addition to their weighs.

11



~:M、
温竜rttζ喩i螺総T弥軍iVi辮棋∬鷺wdght ofthヽ ■em may be Jbwed as 40(

after taking 20 0/O recoVery from scrap.

:轟欄lお学鮮贈警隊弾iぶ鶯:馳殻
15500 Kgs.,11110 Kgs.,10502 Kgs.8じ 260011く gs.respectively.

RA may take further necessary actiOn accordingly.                        _

Case No.:33/`/80¨ ALC2/2016  1Parり Name:BONATRANS    IMect No/Date:12/80-
INDIA PRIVATE LIMITED   

‐
ALC2/2016
113.09.2016

HQ File:01/80/050/00192/AM17/RLA File
l:03/94/040/00872/AM16/

Status:
Approved

53 Dttぶ
o轟十五とおふ品儡 話 atとゎr鳳

～

13五
浚 船 |'w〕:|:出;ゝ翼 1:‖

SET晰
41:

IUO No.TL-13024/121/2016-MMM&A‐ DCMSMI

IRA).

| IRA maytakemrthernecessawacdon ac,91'Ⅲ 1lγ・

IHQ File

101/80/050/00203/AM17/

RLA File

:09/24/040ノ00678/AM16/

Lic.No/Date:0310802025

25.01.2016

Mcet No/Date:12/80-

ALC2/2016
13.09.2016

ILi3.No/Date:0910063261  1Defer

112.02.2016          1Date:25.10.2016

Case No。 :43/6/80-ALC2/2016  Paty Name:AZAD
ENGINEERING PRIVATE
ILIMITED

Status:
Deferred

Status:
Deferred

54
Decision: The committee noted that the firm has not replied to-the deficiency (raised by DHI vide U'o

No.3 (61)/16-TSW (B) dated 28.06.2016) letter send to the firm on 18.08.2016 and decided to send

rfinal reminder to the firm to fumish reply failing which the case will be rejected without further notice

,with direction to the firm to pay applicaLle custom duty with interest for EODC'

lCase is deferred to25.10.2016.

case No.:52/6/80… ALC2/2016  Pary Name:
LTD.

VEELINE MEDIA :MECINO/DAIE:I2I8O-
iALC2l20l6
113.09.2016

HQ File

:01/80/050/00212/AM17/

RLA File

:02/24/040/00135/AM16/

Lic.No/Date10210206498 1Dcfer
17.02.2016         1Date125.10.2016

Decision: The Committee noted that DIPP vide ID No.l2178/2016 dated 14.09.2016 has raised further

deficiency in the firm's reply as under and decided to send it to the firm to furnish reply:-

_ _ lnformation submitted by t-he firm vide their letter dated 31/08 12016 has been perused which is not
55" complete and the following information may be called from the firm :

1. Information in respect of Sl. No. 1l of Standard Deficiency Format for import items at Sl'

I     No.10 to 12.
:   2.Justincation for requirement of 3 Nos.

1     (ImpOrt hem No.6)&SiliCOn Elbows
i      supported by assembly drawing/diagram
l         thesc items.

I casc is deferred to 25.10.2016.

each of Thermostat (Import item No' 2) , Taps

(lmport item No. 8) for one Water Dispenser,

of tir. resultant products showing placement of



Case No.:3/3/80‐ ALC2/2016   Party Name:ISGEC HEAVY   Mcet No/Datei1 2/80-
ENGINEERING LIMITED    ALC2/2016

1309.2016

鰈 …  

「

Status:
Approved

Status:
rDeferred

Defer
Date:25.10.2016

sent to DHI on

rDecision : The committee decided to ratiff the norms based upon the written comments of DIPP vide
,lD No.l2178/2016/TSW/56 dated 14.09.2016 as under:-

l. Net Fabricated weight of export item may be specified as 48.875 MT.
2. Word"Relevant"maybeprefixedwiththedescriptionsof importitemsatSl. No. 1,2&4

to 6.

56 , 3. Quantities of import items at Sl. No. I & 2 may be allowed as 25764 Kgs. & 24473 Kgs.
: respectively as 1.05 Kgs/Kg. content in the export items.' 4. Import item at Sl. No. 3 may be deleted as requested by the firm.

5. Quantity of import item at Sl. No. 4 may be allowed as 525 Kgs. (70.4 Meters) inclusive of 2
%o wastage.

6. Quantity of import item at Sl. No.5 may be allowed as245 Kgs. (30.2 Meters) inclusive of 2' % wastage.
7. Quantity of import item at Sl. No. 6 may be allowed as 150 Kgs. (15.6 Meters) inclusive of 2

oZ wastage.
8. Quantity of import item at Sl. No. 7 may be allowed as I 163 Kgs.

:

;RA may take further necessary action accordingly.

HQ File i01/80/050/00H4/AM17/RLA File

:05/23/040/00478/AM16/

Case No.:12/3/80‐ ALC2/2016 Parり NameiELITE STEELS
PVT LTD

57.HQ File
101/80/050/00123/AM17/

581HQ File
:01/80/050/00190/AM17/

RLA File

:05/23/040/00479/AM16/

RLA File

:05/23/040/00480/AM16/

Meet No/Date:12/80-

ALC2//2016

13.09.2016

Lic No/Date:0510397646

18.02.2016

datcd 01.07.2016 has beenDecision:The cOmmittee nOted that the Arm's rcply

12.07.201 6 for conllllents.Casc is dcferred to 25.10.2016.

Case No.:31/6/80-ALC2/2016  Party Name:GOLD MOHUR
PROFILES LTD

Decision : The Committee noted that the firm's application
examination and comrnents. Case is deferred to 25.10.2016.

Meet No/Date:12/80-

ALC2/2016
13.092016

Lic No/Datc:0510397636

18.022016

has bccn sentto MSME on

町 I
M蘇

‐Case No。 :2/3ノ80-ALC2/2016  Party Name:BOTIL OIL T00LS‐ Mcet No/Date:12/80-    status:

|                  IINDIA PVT LTD(FORMERLY IALC2/2016         1Deferred
l                    lBAKER OIL            13.09.2016          1
1HQ File              RLA File              Lic.No/Date:0510397734 1Defer
:01/80/050/00113/AM17/ :05/23/040/00493/AM16/ 26.02.2016 Date:25.10.2016

59 Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to,
Ithe effect that the said goods are required for petroleum operations vide letter dated 20.06 .2014. ),

'ln this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of petroleum 
I

'and Natural Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization,
and reminder has been sent to the firm to furnish essentiality certificate from DGHC on 18.08.2016

13



by email for ratification of norms.NC decided to issue final reminder to the firm to submit essentiality

certificate from DGHC failing which the case will be rejected without further notice with direction to

the firm to pay applicable custom duty with interest for EODC. Case is deferred to25.10.2016.

Case No。 :7/3/80‐ ALC2/2016  Party Name:DEE
IDEVELOPMENT ENGINEERS
ILTD.

Mcet No/Date:12/80-
‐ALC2/2016
113.09.2016

Mect No/Datc:12/80‐

LTD.,113.″鰍∵~~~~面
雨面面野面而薇

「

~薔
面高扇品勇面o066020~
101.03.2016

Status:
Deferred

Lic.No/Date:0510397726  1Deferl  ‐HQ File                RLA File
.  :01/80/050/00H8/AM17/    .:05/23/040/00505/AM16/    126.02.2016         Date:25.102016

10もι品お五十籠ё8轟ふ品

“

五温ど品嘉lL I品 i酔
:∫蝋 鳥I:需需 t∫需 ユ靭 電疵‐

  lsend to the fllHl on 18.08.2016 and decided to sel
‐
 which the case wi‖ be raccted without fllrther notice with direction to the f11lli tO pay applicable

l custom duty with interest for EODC.

| ICase is deferred to 25.10.2016.

|

ト
|

62 HQ File
:01/80/050/00120/AM17/

賭3面 File

ITHERMOSTATIC
INSTRUMENTS PVT.

RLA File

:31/83/040/00166/AM16/

1瑞允酬iO/00165/AM16/

:08/24/040/00417/AM16/

―
¨

|:1724/040/00126/AM16/   P9.02.2016

Oecision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP vide ID

No.l2l6412016-TSW/74 dated 02.0g.2016) lener send to the firm on 18.08.2016 and decided to send

final reminder to the firm to furnish reply failing which the case will be rejected without further notice

with direction to the firm to pay applicable custom duty with interest for EODC'

Case is deferred to25.10.2016.

Status:
Deferred

Defer
Date:25.10.2016

Status:

I)eferred

‐Defer

lDate:25.10.2016

04.05.2016 for

Status:
Deferred

lStatus:

lApproved

i

I

ICase No。 :9/3/80-ALC2/2016  Parり Name:MIBA DRIVETEC McetNo/Date:12/80-
INDIA PRIVATE LIMITED   IALC2/2016

113.09.2016

Decision: The Committee noted that the firm's application has been sent to MSME on

: examination and comments. Case is deferred to25.10.2016.

Case No。 :11/3/80¨ ALC2/2016  Parり Name:MIBA DRIVETEC
INDIA PRIVATE LIMITED

IMeet No/Date:12/80¨

:ALC2/2016
‐13.09.2016

Lic.No/Datei3110066019  Defcr
101.03.2016             ‐Date:25.102016

has been sentto MSME on 04.05 2016 for

LUBIINDUSTRIES IMeet No/Date:12/80-
:ALC2/2016
113.09.2016

1Lic.No/Date:0810137369

108.03.2016

j :0 1 /80/050/0 0 t22l AN{I 7 I

Decision: The Committee noted that the firm's application

examination and comments. Case is deferred to 25.10'201 6.

ICase No.:6/6/80¨ ALC2/2016   Party Name:
I                         LLP.

IHQ File:01/80/050/00165/AM17/RLA Filc

14



L Word "relevant" may be prefixed with the descriptions of import items at Sl. No. I & 2.
2. Quantity of import item at Sl. No. I may be allowed as 45485 Kgs. as 1.659 Kgs./kg.,

content in export products after taking l/3'd recovery from scrap.
3. Quantity of import item at Sl. No. 2 may be allowed as 263314 Kgs. as 1.626 Kgs./kg.:

content in export products after taking l/3'd recovery from scrap. :

,RA may take further necessary action accordingly.

ICase No.:32/6/80¨ ALC2/2016  Party Name:INJECTOPLAST
IPVT.LTD

65 1HQ File
l  l・ n1/Qn/n
IHQ File               RLA File
:01/80/050/00191/AM17/    :06/24/040/00048/AM16/

tDecision : The Committee noted that the firm's application
, ,examination and comments. Case is deferred to25.10.2016.

Meet No/Date:12/80-    Status:

:ALC2/2016          1Deferred
113.09.2016             1

1Lic.No/Date:0610038338 1Defer
10.032016 IDate:25.10.20161

has been sentto MSME on 13.06.2016 forl

Party Name:DECON INDIA
PLASTICS PVT.LTD, 控き州留

じ12/8併
:13.09.2016

:Lic.No/Date:3110066049

:14.03.2016

Status:
Deferred

'O.fe.
lDate:25. 10.2016

rDecision : The Committee noted that the firm's application has been sent to MSME on 13.06.2016 for
iexamination and comments. Case is deferred to 25.10.2016.

,Case No.:1216/80-ALC2l20l6 ,Party Name: DEE Mcet No/Datc:12/80‐ Status:
DeferredIDEVELOPMENT ENGINEERS IALC2/2016:  m   二ぃ だぽ転高:・……ヽ………………………‐――……―………―…………………………

ILiぎ 訪`蘭僣蕊IIHQ File              iRLA Filc
101/80/050/00171/AM17/   :Ю 523/040/00533/AM16/   :14.03.2016

67

' Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI) letterl
, 'sent 

to the firm on 18.08.2016 and decided to send final reminder to the firm to furnish reply failing,
which the case will be rejected without further notice with direction to the firm to pay applicable,
custom duty with interest for EODC.
Case is deferred to25.10.2016.

- 
MeetNo/Date:12180-
;ALC2/2016
it3.09.2016

ilic.No/Date:53 I 00 I 86 I 6
121.03.2016

||

18:協胤鳳::鳳 ;,

Case No。 :17/3/80‐ ALC2/2016  Pat/Name:TERUMO
IPENPOL PRIVATE LIMITED

IRLA File

l:53/24/040/00030/AM16/

| :Decision:The COmmittee noted that the f11111's application has been sent to MSME(ChemiCal)On

i :13.06.2016 for examination and comments.Case is deferred to 25.10.2016.

ICase No.:30/6/80¨ ALC2/2016 IParり Namc:TECHNOMEC
IROLL MANUFACTURING
ICOMPANY PVT.LTD.,

IRLA File

l:08/24/040/00436/AM16/

IMcet No/Date:12/80¨

IALC2/2016
113.09.2016

ILic.No/Date:0810137476

122.03.2016

|          |

3温:蔦∴:

Status:
Deferred

:HQ File ~~~
|:01/80/050/00189/AM17/ 轟 蕊

|

,Case No.:1/6/80¨ ALC2/2016

lDegilion: The Committee noted that

鶴謡∬滉態∬
臀乱認:::
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examination and comments. Case is deferred to25.10.2016.

IMeetNo/Date:12/80-
IALC2/2016
113.09.2016

ILic.No/Date:0710109581  Defer

128.03.2016             1Date:2510.2016

Meet No/Date:12/80¨     .Status:

ALC2/2016          Deferred
13.092016

Lic.No/Datei341 0042012 ‐Defer

28.03.2016              Date:25.10.2016

lStatus:
lDeferred

:01/80/050/00164/AM17/ :07/24/040/00399/AM16/

FOヽ■ヽ お轟儡 ё品温 e品拠di嘉 昴 |た
憶 酔漁 1癬1庶鶯咄 1基

ふ議品mmり
: h the irrn,s applに 江ion as under and decded to s

i l``Sl.No.3,4&H of Standard Deflciency Lctter(Export Product wisc)''.

1 1CaSe isdeferredto25.10.2016.         _              ___    _

lCase雨8/6/80-ALC2/2016[薫瓢認盟蕊

絆
|

獅ご面y~…
………～………

|:01/80/050/00177/AM17/

PRIVATE LTD
‐RLA Filc

:34/21/040/00580/AM16/

I   I)ecision:The Committce noted that RA,Vadodara has fonvarded only one copy ofthe application of

l the flrm.Thereforc,NC askcd thc RA&flrm to send another 3 sets of application(complete set)tO

II∬ W鴇 :器 T棚 淵 ∫ぶ .蹴 tL矧
6 thrmま em副 知 dК面 nder"耐 b RA thЮ tth

leferred to 25.10.2016.

Case No。 :20/3/80¨ ALC2/2016 Parり Name:GODREJ&
BOYCE MFG.CO.LTD。 ,

Meet No/Date:12/80-      Status:

ALC2/2016          1Approved
13.09.2016             1

ILic.No/Date:0310803601 1          1
1HQ Flle              lRLA File
:01/80/050/00131/AM17/    :03/94/040/01104/AM16/    29.03.2016        1
:‐   ‐  ― ― ― ―                                                                                                 ~

:Decision:The committee decided to ratltt the nOrms based upon the written comments of DIPP宙
de

lID No.12/78/2016/TSW/72 dated 14.09.2016 as under:¨                      ‐

1  1. Net Fabricated weight of export products at Sl.No.l,2,3&4 may be specifled as 121.848‐

I     MT,121.848 MT,136.925 MT&136。 925 MT rcspectively.

1  2. Word“ Relevant''may be preflxed with the description ofimport hems at SI.No.1,2,3&5.

|・ 器 3だ脚 1翼露』Ⅷ監」脳趣枷蹴 :露‖∬穐硝 iga&|‐ 4.QuanthiCS ofimport hems at Sl.No.2&3
25036 Kgs.respectively as l.051く gs./kgo content in exportitems.

‐  5. Quantity Ofimportitem at Sl.No.4 may be allowed as 12 Nos.on netto net basis.
I   Duty free weight ofthis■ em may be a1lowed as applied fori.e.88 Kgs.as l.02 Kgs./kg.

i     content in export items.
1 6.Quandty Ofimpo■ lem at Sl.No.5 may be a1lowed as 366 Kgs.(176 Mtrs.)IncluSiVe of
1   2%wastage.
7.Quantities ofimport items at Sl.No.6 to 13 may be also bc specifled as 4 Nos.,16 Nos.,2 Nos

1       2 Nos.,2 Nos.,2 Nos.,4 Nos.& 2 Nos.respectivcly in addition to their、
vcighs.

: 8.lmport■ems at SI.No.6 to 13 may be a1lowed on netto net basis with accountability clausc.
1 9.Quanthies ofimport hems at SIo No.14&15(welding consumables)may be a1lowcd as
1    5256 Kgs.&5256 Kgs.respect市 ely.

1  10.Quanthies of import■ ems at Sl.No.16,17,18&19(welding consumables)may be a1lowed a
1      6700 Kgs.,34001く gs.,25001くgs. そ比6700 Kgs.respectively.

RA rnay take further necessary action accordingly.

‐72



73 1HQ File
:01/80/050/00168/AM17/

761HQ File
:01/80/050/00196/AM17/

RLA File

:34/21/040/00616/AM16/

RLA File

:05/23/040/00552/AM16/

Decision: The Committee noted that the firm's application has been sent to MSME on 13.06.2016 for
examination and comments. Case is deferred to25.10.2016.

Case No.:9/6/80‐ ALC2/2016  Paty Name:TREFILERIES   Mcet No/Date:12/80‐
WIREINDIA PVT LTD     ‐ALC2/2016

113.09.2016 :鵬
dl

Lic.No/Date:3410042016  1Defer

29.032016             :Date:25.10.2016

Status:
Deferred

ILic.No/Date:0510398074 1Dcfer       l
30.03.2016         1Date:25.10.20161

CぉeN∝ Bκβ卜ALC22∝6爾
溜

αお MEHMAX

i           113.09.2016

IHQ Filc
:01/80/050/00172/AM17/

'74

Decision: The Committee noted that the firm has not replied to rhe deficiency (raised by DIPP) letter
sent to the firm on 18.08.2016 and decided to send final reminder to the firm to furnish reply failing
which the case will be rejected without further notice with direction to the firm to pay applicable,
custom duty with interest for EODC.
Case is deferred to 25.10.2016.

iCase No.:36/6/80‐ ALC2/2016 ‐Parり Name:L&T― MHPS   IMeet No/Date112/80-   Status:
|                    .TURBINE GENERATORS   ‐ALC2/2016          1DeFerred

PRIVATE LIMITED       13.09.2016          1

HQ File RLA File Lic No/Date:0310803636  Defer
:01/80/050/00195lAMl7l :031951040100855/AM l61 30.03.2016 Date:25.10.2016

75
Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI vide UO
No'3 (69)/16-TSW (B) dated 19.07.2016) letter send to the firm on 18.08.2016 and decided to send
final reminder to the firm to fumish reply failing which the case will be rejected without further notice
with direction to the firm to pay applicable custom duty with interest for EODC.
Case is deferred to 25.1 0.2016.

Case No.:37/6/80‐ ALC2/2016  Party Name:L&T― MHPS
TURBINE GENERATORS
PRIVATE LIMITED

RLA File

:03/95/040/00859/AM16/

IMcet No/Date:12/80‐

IALC2/2016
113.092016

1Lic.No/Date:0310803635
130.03.2016

has bcen scnt to E)HI on

IStatus:

I)eferred

lDefer

lDatc:25.10.2016

13.06.2016 forDecision: The Committee noted that the firm,s application
examination and comments. Case is deferred to25.10.2016.

‐Case No.:42/6/80‐ ALC2/2016  Parり Namc:REFORM T00LS IMeet No/Date:12/80-    iStatus:     |

I                    PVT.LTD.,             A`LC2/2016          1DeFerred    l
l13.09.2016             1

771器品掲50Ю0202/AM17  Ъ規:,OЮ 0216ハMlα  廿ご鰍lα0210206586 B鮨ち5m20161
1Decislon: The COnllnittee noted that irlll's application has been sent to MSME on 24.08.2016 forl

exanlination and conllnents.Case is deferred to 25.10.2016.                                     |

78faseNQttα80-ALC22016 1阻
ぷ lЪtttt脳 缶ITED‐鼈 棚 ∵

α1780‐

 1総 led  l

脚臀乱認:::

:l繋∬よ:1
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Ｆ

Ｉ 13.09.2016

HQ File RLA F‖ e Lic.No/Date:3H0066104

:01/80/050/00179/AM17/       :31/83/040/00189/AM16/       
‐31.03.2016

1Decision:The Committee noted that fIIIil'S reply dated 29.08.2016 has been
‐
09.09.2016 for exanlination and col■ inents. Case is deferred to 25.10.2016.

一
       

「

‐Defer      :
IDate:25.10.20161

sent to DHI onl

Status:
Approved

Status:
Deferred

79

Decision: The committee decided to ratifu the norms based upon the written comments of DIPP vide

IID No.12/78/2016/ 「́ SW/79 dated 14.09.2016 as under:―
                                        |

1  1. Net Empty weight ofexportitems at Sl.No.lto 3 may be specined as 26.17 MT cach. |
1  2.  Word“ Relevant"may be pre■ xed whh the descripdons ofimpo■ lems at Sl.No.lto 4.|

1  3. Quantities of import items at Sl.No.1,2&3 may be a1lowed as l.0417 Kgs/Kgo contentl
I in the export items as claimed by the firm.
' 4. Quantity of import item at Sl. No. 4 may be allowed as 201354 Kgs.(204900 Meters)

inclusive of 2 Yo wastage.

5. Quantity of import item at Sl. No. 5 may be allowed on net to net basis with accountability

, clause
' 6. Quantities of import items at Sl. No. 6 & 7 may be allowed as applied for i.e. 6000 Kgs. &
' 6000 Kgs. respectively.

,RA may take further necessary action accordingly.

FtteN∝
2"α8卜ALCν2m6 1器

祗 器 ENGNEERS性 き棚 TCW8併  1織 ed  
‐

|                     ILTD.                  13.09.2016           1           1

1器航5υ0018VAM 17 性ち側iυ0056%AMlα  澪:δ究1°0510398123::僧ち5m20161|  IU1/6U/UDU/UUlる 0/AIVl lノ /       :UDノ ZO/υ 4υ′υυう0ソ′AlVll υ′       lυ l.υ".4Vlυ
              レ“しν・4´・■0● V́● Ψ

80
‐Decisiont Thc Committec noted that the Arm has not replied to the deflciency(raiSed by DHI)letter

sent to the f11lH on 18.08.2016 and decided to send flnal renlinder to the flHli to furnish reply failing

lwhにh the case wiH be tteCted wtthout funher nOdce wtth direc● on to the irln to pay apttaЫ cl

|む呉旨電::g北:1:ぢ:雷ll;1:°
DC.

.Case No.:19/6/80‐ ALC2′2016 Pa=y Name:JOHNSON     ‐Meet No/Date:12/80¨    Status:
I                    MATTHEY INDIA PVT LTD.‐ ALC2/2016          Approved

‐13.09.2016             1

1HQ File              lRLA File              lLic.No/Date:0510398161 1
:01/80/050/00178/AM17/       105/23/040/00014/AM17/       11.04.2016

1Decision:The committcc decidcd to ratltt the n0111ls baSCd upon the wHien comments ofMSME宙
de

10M No.23(5)/2014-Chem.dated 10.08.2016(copy tO be sentto thc nllll and RA).

IRA may take further necessary action accordingly.

ICase No。 :24/6/80-ALC2/2016

‐821

Parり Name:AUTOCOMP
CORPORAT10N PANSE
IPRIVATE LIMITED

―

18                            

繊
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Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI vide UO
No.3 (63)/16-TSW (B) dated 29.06.2016) letter sentto the firm on 18.08.2016 and decided to send final
reminder to the firm to furnish reply failing which the case will be rejected without further notice with
:direction to the firm to pay applicable custom duty with interest for EoDC.
Case is deferred to25.10.2016.

Case No.:21l6/80-ALC2l20l6 Parry Name: DEE Mcet No/Date:12/80- Status:
DeferredDEVELOPMENT ENGINEERS IALC2/2016

LTD.                   13.09.2016

HQ File

:01/80/050/00183/AM17/

:HQ File
l:01/80/050/00180/AM17/

IL.

RLA File

:31/83/040/00002/AM17/

RLA File

:05/23/040/00015/AM17/

Lic No/Date:3110066H5  Defer
12.04.2016             1Date:25.10.2016

Lic.No/Date:0510398216  1Defer

13.04.2016          1Date:25.10.2016
83

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI) letter
sent to the firm on 18.08.2016 and decided to send final reminder to the firm to furnish reply failing
which the case will be rejected without further notice with direction to the firm to pay applicable
custom duty with interest for EODC.
Case is deferred to 25.10.2016.

Case No。 :17/6ノ80‐ALC2/2016  Parり Name:ISGEC HEAVY
IENGINEERING LIMITED

HQ F‖ e:01/80/050/00176/AM17/IRLA File

:05/23/040/00013/AM17/

Meet No/Date:12/80-

ALC2/2016
13.09.2016

Lic.No/Date:0510398229

19.04.2016

Status:
Approved

84

Decision: The committee decided to ratiSr the norms based upon the written comments of DIpp vide
ID No.l2l78l2016/TSWl84 dated 14.09.2016 as under:-

I . Net Empty weight of export items at Sl. No. I to 16 may be specified as under:

Sl.

No.
Net
Empty
weight

SI. Net
Empty
weight

Sl. Net
Empty
weight

1 18 MT 7 61.5 MT Ｏ
Ｊ 5.4 MT

つ
４ 56 MT 8 28.2ヽ4T 4 5.4 MT
3 10.8 MT 9 7.3 ⅣlT 5.3 MT
4 43.5MT 10 5.3 MT 6 31.5 MT
37.8 MT 11 29.7 MT

6 2.7 MT つ
４ 28.55MT

2. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. I to 3 & 6 to
8.

3. Quantities of import items at Sl. No. 1,2,3,7 &8 may be allowed as 1.0417 Kgs/Kg. content
in the export items as claimed by the firm.

4. Import items at Sl. No. 4 & 5 may be deleted as requested by the firm.
5. Quantity of import item at Sl. No. 6 may be allowed as 550 Kgs. (539.2 Meters) inclusive of 2o/o

wastage.

Quantities of import items at Sl. No. 9 to 12 may be allowed as applied for i.e. 2000 Kgs., 1000
Kgs.,2100 Kgs. & 2100 Kgs. respectively.

Quantity of import item at Sl. No. l3 may be allowed on net to net basis with accountability
clause.

19
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RA may take further necessary action accordingly.

Status:
Deferred

“隔蕊蕊鶏話
「

~脂
ち乳υ∞"         購麓蔦蕊

漱彙|:鸞蕊罵嚢  :す:1111警1
ICase No.:59/6/80‐ALC2/2016  Parり Name:L&T― MHPS    IMeet No/Date:12/80-    Status:
|                     IBOILERS PVT LTD        IALC2/2016          1Approved

13.09.2016              ‐

HQ File:01/80/050/002lglAMl7/ RLA File Lic.No/Date:0310804134

'86 :0319510401007921AM161 25.04.2016

Decision: The committee decided to ratiflz the norms based upon the written comments of DHI vide

I lU.O. No.3/6212016-TSW (B) dated 04.08.2016 (copy to be sent to the firm and RA).

|ぽ選菫‖■塁革‖111盟
Ⅳt°beIIhimmdM)__

Decision : The Commiftee noted that the firm's application has been sent to MSME (Chemical) on

13.06.2016 for examination and comments. Case is deferred to 25.10.2016.

ICase No.:22/6/80‐ ALC2/2016  Parり Name:CORNING ,Mcet No/Date:12/80-

ITECHNOLOGIES INDlA PVT.:ALC2/2016i laio.- itg.oq.zoto
,1

sq lHOFiir- 
".--h{LAii6 

- 
*- 

lii"N"/D;"'1'oiriolos0/0018l/AMl7/ \:05l23t040l0os74ltut6t lzt.oq.zorc

IDecision :The committee noted that the flllll's reply dated 29.07.2016 has been sent to DEIT on

04.08.2016 for examination and comments.Case is defered to 25.10.2016.

Defer
Date:25.10.2016

「P¨ ∬ 閻 駅
~鱚
ぽ
~師
¬

こ:吻亜
=輔
薇咄嚇 |

lDecision : The Committee noted that the firm's application has been sent to MSME (Chemical) on

,13.06.2016 for examination and comments. case is deferred to25.10.2016.

F‐
F品

獅 ALC2/2016i吻
隧 rWⅢ
 I濶

拠

―

饉三rT―
==r_一

――…………………………………………… 1_. 、, ⌒    ^′ .ハ ^An

〔ZOSEN LIMITED          iALC2/2016           :Approved

F          L
Status:

|

Name:ANGIPLAST Status:
DeferredATE LIMITED



:05/23/040/00026/AM17/ 27.04.2016

Decision: The committee decided to ratifu the norms based upon the written comments of DIPP vide
ID No.12178l20l6lT5W90 dated 14.09 .2016 as under:-

l. Net Fabricated weight of export items at Sl. No. 1 ,2 & 3 may be specified as l9l MT,
183.4 MT & 138 MT respectively.

2. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. I to4,7,
12, t3 & 14.

3. Quantities of import items at Sl. No. 1,2,3 & 4 may be allowed as 155675 Kgs., 2078 Kgs.,
99628 Kgs. & 400 Kgs. respectively as 1.0493 Kgs/Kg. content in the export items as claimed
by the firm.

4. Import items at Sl. No. 5, 6, 8 to I I & l5 to l8 may be deleted as requested by the firm.
5. Quantities of import items at Sl. No. 7, 12, 13 & 14 may be allowed as 191631 Kgs., 45420

Kgs.,32961 Kgs. & 6003 Kgs. respectively as 1.0493 Kgs/Kg. content in the export items as
claimed by the firm.

6. Quantities of import items at Sl. No. 19 to 22 may be allowed as applied for i.e. 14200 Kgs.,
4100 Kgs., 4100 Kgs. & I l5 Kgs. respectively.

RA may take further necessary action accordlngly.

91 IHQ File

,01/80/050/00142/AM17/

92 1HQ Filc

l:01/80/050/00204/AM17/

HQ File

:01/80/050/00210/AM17/

RLA File

:08/24/040/00029/AM17/

MATTHEY INDIA PVToLTD. :ALC2/2016
113.09.2016

IRLA File

:05/23/040/00403/AM16/

RLA File

:08/24/040/00428/AM16/

Case No.:30/3/80‐ ALC2/2016 1Patty Name:GOLDEN ROLLS Meet No/Date:12/80-
PVT LTD               ALC2/2016

1309.2016

lStatus:

Deferred

Lic.No/Date:0510398340 1Defer

29.04.2016         1Date:25.10.2016

Mcet No/Date:12/80‐

ALC2/2016
13.09.2016

Lic.No/Datc:0810137804 :Defer
02.05 2016             1Date:25.10.2016

Status:
Approved

b`i島,51僣務
‐
面蕊簾西
「

~

102.05.2016

Decision : The Committee noted that the firm's application has been sent to DIpp (Chemical) on
13.06.2016 for examination and comments. case is deferred to25.10.2016.

Case No。 :44/6/80‐ ALC2/2016  Party Name:ANGIPLAST
PRIVATE LIMITED

:Status:

Deferred

Status:
Deferred

Decision : The Committee noted that the firm's application has been sent to MSME (Chemical) on
13.06.2016 for examination and comments. case is deferred to25.10.2016.

CaseNo.:2/9180-ALC2l20l6 PartyName:JOHNSON Meet No/Date:12/80-

iHQΠ bЮ i′恵0/o50/00255/AM17巨ユ
~File ~……~~

93 1                              :05/23/040/00039/AM17/

Case No.:50ノ6/80-ALC2/2016 ‐Party Name:VEE KAY
VIKRAM&CO LLP

Decision: The committee decided to rati! the norms based upon the written comments of MSME vide
oM No. 23(5)/2014-chem. dated 16.08.2016 (copy to be sent to the firm and RA).

RA may take further necessary action accordingly.

Meet No/Date:12/80-

IALC2/2016
113.09.2016

血 ヽわた 囲 o13782戸
03.05.2016

i 詭
調器脂滉

3:::よ:i
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Decision: The Committee noted that RA/firm has been asked to forward 4 sets of application

(complete set) to DGFT HQ and reminder sent to RA for the same another 3 sets of hardcopy through

emaif on 18.08.2016 for consideration of the case. Case is deferred to 25.10.2016.

ICase No.:16/6/80‐ALC2/2016  Pa=y Name:TITAGARH
WAGONS LIMITED

101/80/050/00175/AM17/

RLA File

:02/24/040/00005/AM17/
丁
~願
漱P面
「
潔 .蕊:

IMcet No/Date11 2/80-

ALC2/2016
13.092016

iStatus:

Deferred

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI vide-UO

No. (710)/16-TSW (B) dated 13.07 .2016) lener sent to the firm on I 8.08.2016 and decided to send final

reminder to the firm io fumish reply failing which the case will be rejected without further notice with

,direction to the firm to pay appticable custom duty with interest for EODC'

Case is deferred to 25.10.2016.

「F

Decision: The Committee noted that the firm'
13.06.2016 for examination and comments. Case

は6論じ
Ю1/80/050/00205/AM17/   1

97.HQ File
101/80/050/00334/AM17/

IDecision:The Committee
exalnination and cominents.

「P

i

99需蔦:蕊::鳥愕

RLA File

:08/24/040/00054/AM17/

s application has been sent to MSME (Chemical) on

is deferred to 25.10.201 6.

Case No.:45/6/80‐ ALC2/2016  Parり Name:ANGIPLAST    MCet No/Date:12/80-
PRIVATE LIMITED        ALC2/2016

13.09.2016

Status:
Deferred

ILic.No/Datei0810137876 1Defer

09.05.2016             
‐Date125.102016

has been sent tO E)HI on 05.09.2016 for

b8隊洒直
~~

1 101/80/050/00335/AM17/

Decision: The Committee noted that the firm's application

examination and comments. Case is deferred to25'10'2016'

,Case No.:20/12/80-ALC2/2016 Pa■ y Name:DEE
IDEVELOPMENT ENGINEERS

RLA File

105/23/040/00040/AM17/

noted that the fllHl's application

,Case is deferred to 25.10.2016.

Paty Name:DEE
DEVELOPMENT ENGINEERS
ILTD.
‐
RLA Flle

105/23/040/00030/AM17/

ILTD.
‐
RLA File

:05/23/040/00041/AM17/

‐Meet No/Date:12/80‐

ALC2/2016
13.09.2016

ILic.No/Date:0510398427 1Defer
109.052016             ‐Date:25.10.2016

has been scnt tO DHl on 05.09.2016 for

Status:
Deferred

Meet No/Date:12/80-

ALC2/2016
13.09.2016

臨 L.劉 6
has been sent tO E)Hl on 05.09.2016 for

Status:
Deferred

Decision: The Committee
examination and comments.

noted that the firm's aPPlication

Case is deferred to 25.10,2016.

l oolcase No.:40/6/80-ALC2/2016 1Party NamelBGR ENERGY



IHQ File
:01/80/050/00200/AM17/

IRLA File
:04/24/040/00017/AM17/

ALC2/2016
13.09.2016

Lic.No/Date:0410161898

10.05.2016

has been sent to E)HI on

.Deferred

lDefer      l
lDate:25.10.2016

15.07.2016 for

Status:

Deferred

lDefer

lDatc:25.10.2016

.on 15.07.2016

Lic No/Date:0410161899  Defer

10.05.2016             Date:25 10.2016

Lic.No/Date:0310804638 1Defer

12.05.2016 Date:2510.2016

SYSTEMS LIMITED,

Decision : Tlre Committee noted that the firm's application
examination and comments. Case is deferred to25.10.2016.

101

‐Case No.:41/6/80-ALC2/2016  Party Name:D00WON      Mcet No/Date:12/80-
AUTOMOTIVE SYSTEMS   ALC2/2016
1NDIA PRIVATE LIMITED   13.09.2016

HQ File IRLA File
‐
Lic.No/Date:0410161896

101/80/050/00201/AM17/       :04/24/040/00005/AM17/      110.05.2016              1

1Decision :The COmmittee noted that the nrm's application has been sent to MSME

for exanlination and comments.Case is deferred to 25.10.2016.

Case No.:46/6/80¨ ALC2/2016 Party NamelMAGNA      Meet No/Date:12/80-   Status:
ICLOSURES AUTOMOTIVE  ALC2/2016         1Deferred
PRIVATE LIMITED       13.09.2016         ‐

102 1HQ File
l:01/80/050/00206/AM17/

~~~~IRLA Filし

HQ Filc

:01/80/050/00215/AM17/

|  ICase No.:54/6/80‐ ALC2/2016

11051

1  1HQ File
i  l:01/80/050/00214/AM17/

:04/24/040/00030/AM17/

RLA Filc

:03/95/040/00066/AM17/

IParり Name:TEMA INDIA
ILIMITED
|

|

I鷺λ酬:0/00132/AM17/

Meet No/Date:12/80-

ALC2/2016
13.09.2016

:Lic.No/Date:0310804782
118.05.2016

Decision : The Committee noted that the firm's application has been sent to MSME on 13.06.2016
for examination and comments. Case is deferred to 25.10.2016.

Case No.:55/6/80‐ ALC2/2016  Paty Name:SHREE SA1 0TO Mcet No/Date:12/80-    status:
ITUBES MILL LTD.       IALC2/2016          Deferred

113.09.2016             1

ハ
υ

Decision: The Committee noted that the firm has not replied to the deficiency (raised by Dlpp vide
ID No.1216412016-TSW/l2l dated 02.08.2016) letter sent to the firm on 18.08.2016 and decided to
send final reminder to the firm to furnish reply failing which the case will be rejected without further
notice with direction to the firm to pay applicable custom duty with interest for EODC.
Case is deferred to25.10.2016.

Case No。 :53/6/80-ALC2/2016 Party Name:TEMA INDIA   Meet No/Date:12/80‐     status:
LIMITED                ALC2/2016           Deferred

13.09.2016

HQ Filc RLA File Lic.No/Date10310804781 Defer

164:01/80/0501002131AM171 :0319510401001331AM'7l 18.05.2016 Date:25.10.2016

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIpp) letter
,sent to them on 08.07.2016 through email to furnish reply and final reminder has been sent to firm on l

18.08.2016, failing which the case will be rejected without further notice with direction to the firm to,
pay applicable custom duty with interest for EODC. Case is deferred to25.10.2016.

Status:
Deferred

l

,Defer

,Date:25,1!,20-16
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,Decision : The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter

sent to them on 0g.07.2016 through email to furnish reply and final reminder has been sent to firm on

1g.08.2016, failing which the case will be rejected without further notice with direction to the firm to

applicable.rrtorn duty with interest for EODC. Case is deferred to25.10.2016.
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|  IDecision:The Committee noted that DIPP vidc ID No.12/78/2016-TSW/106 dated 14.09.2016 has

t1061rdsed deichncy h thc■ m's apメにadOn as under and decded to send h to the frm to ttmish rcpッ
ト

|  1 1.``Inf0111lation in respect of Sl,No.3,4,5&11 0f Standard Denciency Format,cxpo■
product

wise.
2. Quantity of export item in meters also in addition to its weight.

3. duantities of import items at Sl. No. 1 & 2 in meters also in addition to their weights.

Icasc is deferred to 25.10.2016.

107 1HQ File
101/80/050/00256/AM17/

「 F高
所而画面面

1lo9 1HQ File
l  101/80/050/00333/AM17/

下
       :i「

|~爾
珈臨蕊菰蔦戸
~

IRLA File

103/95/040/00109/AM17/

Paty Name:DEE
IDEVELOPMENT ENGINEERS
ILTD.

RLA File

:05/23/040/00105/AM17/

,Mcet No/Date:12/80-

IALC2/2016
113.09.2016

Lic.No/Date:5310018916

125.052016

IMcet No/Datc:12/80-
:ALC2/2016
113.09.2016

Decision : The Committee noted that the firm's application has been sent to MSME

,t:.OO.ZOte for examination and comments. Case is deferred to 25.10.2016.

…
L&T― MHPS TURBINE
.GENERATORS PRIVATE
I,■■ rT■●

「

、

ILIMITED

Status:
Deferred

Defer
Date:25.10.2016

(ChemiCal)On

~野~

Decision: The committee decided to ratifu the norms based upon the written comments of DHI vide

IUO No.3/77/2016‐ (TSW(B)dated o4.08.2016(cOpy to be sent to the fll11l and RA).

RA may take further necessary action accordingly.

Lic.No/Date:0310805030 1
31.05.2016              1

1器盤∵
面 ]

has bcen sentto DHI on 05.09.2016 for

町

~

艦 蔦蕊:
ti'."-___=-=--
I lDecision: The Committee noted that the firm's application

] l"*"rination and comments. Case is deferred to25.10.2016'

l--ffiiffi
ir ro I lroueno LIMITED

lii

Mcct No/Datc:12/80-

ALC2/2016
113.09.2016

Status:
Deferred

F∝d調事墜I鶯呈颯滞 :訛慇」ξ凝挿:I重I∬鴛rde
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IHQ File

:O1/80/050/00269/AM17/

Decision:The COmmittec
cxalnination and cominents.

IRLA File

:03/95/040/00125/AM17/
ILic.No/Date:0310805300 1Defer

.08.06.2016             
‐
Date:2510.2016

noted that the firm's application has been sent to DHI on 16.05.2016 for
Case is deferred to25.10.2016.

Hll器品掲5ν00271ハM17

ICase No.:18/9/80‐ALC2/2016  Party Name:             Mcet No/Date:12/80-    status:
‐                   IUNDERCARRIAGE AND   :ALC2/2016         1Deferred

ITRACTOR PARTS PVT.LTD.113.09.2016          1          1

瑶λttγ剛
"晨
m7~臨盟  躊蕊扁

IDecision:The COmmittee notcd that MSⅣIE vidc UO No.TL-13024/122/2016-MMM&A‐ DCMSME‐
‐dated 12.08.2016 has raised denciency in the flrlll's application and decided to send it to the■ lHl tO
furnish reply(Copy to bc sentto thc nrm).case is deferred to 25.10.2016.

Case No.:15/9/80‐ ALC2/2016 Parり Name:LARSEN&
ITOUBRO LIMITED

IRLA File

Parり Name:APAR
INDUSTRIES LIMITED

IRLA File

:03/94/040/00205/AM17/

:Mect No/Date:12/80-

1紺″盤∵
Lic.No/Date:0310805369 1

Status:
IALC2/2016         1Deferred
113.09.2016             1

1Lic.No/Date:0310805471 1Defer

114.06.2016             Date:25.102016

has been sentto DEIT on 22.07.2016 for

翻冦|∬こЪⅢⅢl∬禦rde

Status:
lApproved

:01/80/050/00268/AM17 / :03t95t040/00r13rAMt7 r 10.06.2016

Decision: The committee decided to ratifz the norms based upon the wriften comments of DIpp vide
'lD No.1217812016/TSWI 12 dated 14.09.2016 as under:-

l. Net empty weight of export items at Sl. No. I & 2 may be specified as 103.578 MT & 225.0g
MT respectively.

2. Import items at Sl. Nos. I to 3 shall be of relevant grade and thickness as contained in the export
product.

3. Quantities of import items at Sl. No. 1,2 & 3 may be allowed as 105039 Kgs.,27308 Kgs. &
n2 10226 Kgs. respectively as 1.05 Kgs./Kg. content in the export items.

4. Quantity of import item at Sl. No. 4 may be allowed as 22 Nos. on net to net basis. Duty free
weight of this item may be allowed as 38139 Kgs. as Ll09 Kgs./kg. content in export items after
taking 20 o/o recovery from scrap.

5. Import items at Sl. No. 5,6 & l0 to 12 may be allowed on net to net basis with accountability
clause.

6. Import items at Sl. No. 7 to 9 shall be of relevant grade and dia. as contained in the export items
and their quantities may be allowed as applied for inclusive of 2oh wastage.

7. Specificationof importitemsatSl.No. T4,l5 & l6 (weldingconsumablei)maybeamendedas' requested by the firm vide their tetter dated 2gth July,2016 (copy enclosed)
8. Quantities of import items at Sl. No. 13,14,l5 & 16 (welding consumables) may be allowed a

2150 Kgs., 3058 Kgs. , 1906 Kgs. & 4964 Kgs. respectively.

RA may take further necessary action accordingly.

HQ File

ICase No.:10/9/80-ALC2/2016

1HQ File
101/80/050/00263/AM17/

Decision: The Committee noted that the firm,s application
examination and comments. Case is deferred to25.10.2016.

Paty Name:KSS ABHISHEK
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SAFETY SYSTEMS PVT.   IALC2/2016
1LTD,                 113.09.2016

Deferred

Lic.No/Date:0510398816 1Defer

15.06 2016             1Datc:25.10.2016

Decision : The Committee noted that hard copy of the firm's application has notteen received and

decided to send reminder to firm & RA to forward 4 sets of complete application of the firm to DGFT

:He for consideration of the case. Case is deferred to 25.10.2016.

IHQ File

101/80/050/00338/AM17/

HQ File

:01/80/050/00264/AM17/

H61

RLA File

:05/23/040/00122/AM17/

RLA File

:03/95/040/00173/AM17/

Meet No/Date:12/80-

ALC2/2016
13.09.2016

Lic.No/Date:0310805571 1Defer

17.06.2016         1Date:25.10.2016

Case No。 :11/9/80‐ ALC2/2016  Parり Name:LARSEN&
ITOUBRO LIMITED

Status:
Deferred

Decision: The Committee noted.that.DIPP vide ID No.l2178/2016-TSW/ll5 dated l4'09'2016 has

;raised deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

, f Net weight of indigenous items in the export product'

It5, 2. Informaiion in respectof Sl.No.5 & 1I of Standard Deficiency Format'

3 . For net weight of components to be manufactured from import items at Sl. No. I , 2 & 6, details

of components with net weights thereof may be indicated'

, 4. euantities oi import items ai Sl. No. 3, 4,7 & 12 to I 5 in Nos. also in addition to their weights'

, 5. euantities of import items at Sl. No. 5 &.17 in meters also in addition to their weights'

6. Detailed calculations for the quantity of import item at Sl. No. 5 supported by length and number

r of PiPes in the exPort Product'

; tCu." is deferred to25.10.2016.

扇 O16~

export Product.
3. Quantity of import item at Sl. No.

in the export item.

4. Quantity of import item at Sl. No.

Mcet No/Date:12/80-

ALC2/2016
13.09.2016

Status:
Approved

HQ File RI-e iite Lic.No/Date:0310805572

,:O igOtOSOlO OZ65tAMIT t :03/95/040/0017 4lAMtl1 t7 .06.2016

Decision: The committee decided to ratifo the norms based upon the written comments of DIPP vide

Ip No.tZl28/2016/TSW/116 dated 14.09'2016 as under:-

1. Net empty weight of export item may be specified as 171 MT'

Z. Import items ai Sl. Nos. I & 2 shatl be-of relevant grade and thickness as contained in the

I may be allowed as 16796 Kgs. as 1'03 Kgs'/Kg' content

2 may be allowed as 136100 Kgs. as l '05 Kgs'/Kg' content

15.3ふ洲織 i∝m江…・
my be alЮwed att ЮヽまOn nettO net hふ D呻"l    weight ofthis hem may be a1lowed as applied for i.e.6870 Kgs.as l.05 Kgs./kg.content in l

it grade and dia.as contained in the exportitem and

1500 Meters)inClusive of2%wastage.

may be also be specifled as 30 Sets,200 Nos.

|≒.轟鱗猟藻妻i響宰摘
dttL直朧も前hccOuntability Clause.
:「ザ胃膜慧Iξttu肌識;∵i;管iloweda

l   applied for i.e.200 Kgs.,2700 Kgs.&H00 Kgs.respectively.
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販may take further necessary action accordingly.

Case No.:7/12/80‐ ALC2/2016  Party Name:VEE KAY
VIKRAM&CO LLP

sent to DHI

IMeet No/Date:12/80-

ALC2/2016
13.09.2016 獅
~

H81器
鳥児5υ00323/AM17

lRLA File Lic.No/Datc:0810138209 1Defer
:08/24/040/00117/AM17/ 24.06.2016

皿 聖野
|

Decision: The Committee noted that the firm,s application
examination and comments. Case is deferred to25.10.2016.

has been sentto MSME on 05.09.2016 forl

■      1器 温:騰G PV■LTD 街酬∵   ⅢЮttd
HQ File               RLA File              Lic.No/Date:0510398906 1

H9101/19イ ?,9/00371(今 Y17/    110,(1,/04910013,(,M17/   124.06.2016        1

1  ‐Decision:The cOmmittee decided tO ratltt the nOrms bascd upon the written cOmments of DIPP vidc
lID No.12/78/2016/TSW/116 dated 14.09.2016 as per GN-4 for Engineering products.

‐   IRA may take further necessary action accordingly.

ICase No.:23/12/80-ALC2/2016 Paty Name:MVS

ENGINEERING LTD
IMeet No/Date:12/80-

ALC2/2016
13.09.2016

1Lic.No/Date:0510398904
124.06.2016

Status:
Approved

HQ Flle

:01/80/050/00339/AM17/

Case No.:24/12/80-ALC2/2016

ofexport product.
2. Quantity of import

,nl may take further necessary action accordingly.

:RLA File

105/24/040/00093/AM17/

F響 ざ器
α THE NDURE

|~硼
悩 蕊
~

upon the written comments of DIPP videl

l. Words "Containing 3550 Kgs. of Carbon Molecular Sieves" may be suffixed with a description,

lem may be Jlowed as applbd fori.e.3550 Kgs.on netto net basL.  :

冊

12/80‐

~邪

ILic.No/Date:0510398905

124.06.2016

121
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Decision: The committee decided to ratifu the norms based upon the written comments of DIPP vide

,tD No.12l7gl2016/TSW/ll6 dated 14.09.2016 as per GN-4 for Engineering products.

IRA may take further necessary action accordingly'

「

~F而
而 而 面 而

警
悪 謳 癬 ξttLTD

臨 蕊漁 iT~~澄鳳鳥3鳳i;

ase No.:12/12/80-ALC2/2016
t協)M喩盪 1壼:漱Tα

l夕恵エ
1                           13.09.2016

rStatus:
Deferred

on repeat basis based upon the written

14.09.2016 as under:-
Decision: The committee decided to ratifu the norms

of DIPP vide ID No.12/78/2016/TSW/125 dated

Net weight of export product may be specified as 1 137'6 Kgs'

euantiti of tmp^ort iiem may be allowed as 4777.9 Kgs. as 4.20 Kgs./Kg. content in export

product after taking 6oh recovery from scrap'

RA may take further necessary action accordingly'

一         |
り2鵬脇5m0330ハⅧ7~羅麓雨υ∞ふ薦蔦/~:需需

雨画面
離濡

Decision : The Committee noted that the firm's application has been sent to DHI on 05'09'2016 for

examination and comments. Case is deferred to 25.10'2016'

|  :こ五ζ8Nbi:`′ i'/患 b」A二む,′ibi` ,Parり Na轟8:ё6RNING     IMect No/Date:12/80‐    IStatus:     |
|  |                    ITECHNOLOGIESINDIA PVT.・ ALC2/2016         1Deferred    l
l  l                     lLTD.                ■3.09.2016                     1

1"器臨:鳳:墓鳳 |' 1驚ら魔鳳∴;今甲7_|:|)メ:オ15∵:∵ :纂IIP響 |

1  1Decision:The Committee noted that the f11lll's application has been senttO DEIT on 05.09.2016 fol

l  examination and comments.Casc is deferred to 25.10.2016.

. lCase Ni.:tttitto-.liLC2no16 iPu.tv Nu*", BORG WARNER Y,"iXP:te:12180- lt:"::tj
:e:12/80-     IStatus:       |

IDeferred    l

nv rlrs
I I:oiriil6souoo?zgt'-Yr ?t _**J:9:/3Jy:Y-Y^Mtzl -*-- 

g'07 2:)9-- ^-- -r99f :2-s:r0 ?0161

case No.:4/r 2t80-ALC2t20t6 
Eilti-ilir??tf ,triil3l^ X;:')tDate: 

r2180- 
i':;1';,

126 PVT. LTD 13'09'2016

]HQFileRLAFileLic.No/Date:0510399244Defer n^+^.a< ln tn l(



;Decision : The Committee noted that hard copy of the firm's application has not been received and
decided to send reminder to firm & RA to forward 4 sets of complete application of the firm to DGFT
,HQ for consideration of the case. Case is deferred to 25.10.2016.

Case No.:9/12/80¨ ALC2/2016  Paty Name:DELPHl       ‐Meet No/Date:12/80-    Status:
AUTOMOTIVE SYSTEMS   ALC2/2016         1Deferred

127 1HQ File
:01/80/050/00325/AM17/

128 HQ File
:01/80/050/00341/AM17/

PVT LTD

RLA Filc

:05/23/040/00215/AM17/

LTD.

RLA File

:05/23/040/00193/AM17/

Decision : The Committee noted that the firm's application has been sent to DHI on 05.09.201 6 for
examination and comments. Case is deferred to25.10.2016.

Case No. : 25l l2 I 80- ALC2 120 I 6 Party Name : TERU MO Mcet No/Date:12/80-

PENPOL PRIVATE LIMITED ALC2/2016
13.09.2016

13.09.2016             1

Lic.No/Datc:0510399243  Defer

127.07.2016 Datc:25.10.2016‐

'Status:

Deferred

~閉
脇蕊罵I;「
~開
盟雷0019149開蕊蕊

Decision : The Committee noted that the firm's application has been sent to MSME(Chemical) on
05.09.2016 for examination and comments. Case is deferred to 25.1 0.2016.

Case No.:2/12/80¨ ALC2/2016  Parり Natte:DEE         Mcet No/Date:12/80-    Status:
DヽEVELOPMENT ENGINEERSIALC2/2016         1Deferred

つ91器島児5υ0031VAM17

13.09.2016             1

Lic No/Date:0510399282 1Defer

29.07.2016 :Date125.10.2016

Decision : The Committee noted that hard copy of the firm's application has not been received and
decided to send reminder to firm & RA to forward 4 sets of complete application of the firm to DGFT
HQ for consideration of the case. Case is deferred to25.10.2016.

Case No.:5/l 2180-ALC2l2Ol6,Party Name:APAR

IINDUSTRIESLIMITED
|

IRLAΠに
~~~~~~

103/94/040/00310/AM17/      101.08.2016

~れ
た.No/Dttα 0310806743 1betr

IDate:25.10.2016

ALC2/2016
13.09.2016

Deferred

Decision : The Committee noted that hard copy of the firm's application has not been received and
decided to send reminder to firm & RA to forward 4 sets of complete application of the firm to DGFT
HQ for consideration of the case. Case is deferred to25.10.2016.

ICase No。 :3/12/80-ALC2/2016  Paty Name:ISGEC HITACHI IMeetNo/Date:12/80-    iStatus:
I                    IZOSEN LIMITED        IALC2/2016         1DeFerred

,                           113.09.2016             1

IHQFile

~IRLAFile~~~~~~~―
陣 QNo/Dttc0510399342藤 tr

101/80/050/00319/AM17/    1:05/23/040/00197/AM17/    103.08.2016        :Date:25.10.20161

131 1Decision:The COmmittee noted that DIPP vide ID No.12/78/2016‐ TSW/131 datcd 14.09.2016 hasl
raised dcficiency in thc nrlll's application as undcr and dccidcd to scnd itto the flrm to funlish reply:‐  ‐

,  1.Information in respect of SI.No.3,4;5,H&14 of Standard Dcnciency Format,expo■
|

l    prOduct wise.
1  2.Quantities ofimport items at Sl.No.13&14 in Nos.also in addition to their weights.

3.Detailed calculations for the quantLies of wclding materials required for overlay(Sl.No.21

29



|  lё :ζ

`雨

6:lio/iう /86:ALё分′ibit 1111ヽ五島

`:ё

ALtiUM    IMcetNo/Date:12/80-   IStatus:     |

:  I                   INDUSTRIES LTD.      :ALC2/2016         1DeFerred

i       to 23)suppOrted by overlay areas and thicknesses.

|

icase is deferred to 25.10.2016.

I                   INDUSTRIES LTD.      :ALC2/2016         1Delerred
i                          1                           13.09.2016

1321器島児50Ю0326/AM17 器ち馴:υ0022νAM17 甘脳嘱1°
05103993538:[ち

5■ 02016

1Decision:The Commiice noted thatthe■ 11:l's application has been sentto DHI on 05.09.2016 for

:examination and comments. Case is deferred to 25.10'2016.

甲
|:01/80/050/00331/AM17/ |:31/83/040/00064/AM17/

~ぽ綱面漏
孵輛

薫面正
~~~~~~~一

面百而≡
~~~

|・ 01ノ父0/0ヽ 0/001,9/AM17/      ■31/82/040/00077/AM17/      04.08.2016             Date:25.10.2016
|  IHQ Filc              RLA File             Lic.No/υ ate:j‖ UU00Z/O υeTer

1    101/80/050/00329/AM17/      131/82/040/00077/AM17/      04.08.2016              Date:25.10.2016

131織讐c肌二l器11硼l鳳∬rttR胤ょ:軍写どIttT篇1駅f∬llT
:「
~i「 ~lI漏

ふ蔦iespectも卜創.No.3,4,5 & 1l of Standard Deflciency FolHiat,export productl
:  I    wise.

1饉

・

ぉim=‖

蕊 b鵬 甲血 銹 Ofimp“ 詭m    l

l lCaSe is defbrredto25.10.2016。               |~ ご
師¬:+ffiry

1悧鼎
αtt Ю
“
ω
"B鮨111]

Decision:The Committee noted that the flrln's application has been sent tO MSME(ChemiCal)On

05.09.2016 for examination and comments. Case is deferred to 25.1 0.2016.

[~~ICaseNo.:1′

12/80-ALC272016

113.09.2016     1     1

卜5 M樹 下
~~肥
… 臨高ヨ

・        1,1 , 1   1  __ _r ‐1__‐ ____,^ ^__::^^`:^_■ ^^_^`L^^^..^^^・ ,ヽ^月 ^h月Decision : The Committee noted that hard copy of the firm's application has not been received and

decided to send reminder to firm & RA to forward 4 sets of complete application of the firm to DGFT

.HQ for consideration of the case. Case is defened to 25.1 0.2016.

S.No.315

Case No.A/R-91 M/s.  ISGEC
Heavy

Engineering

Ltd.,

Yamunanagar

HQF.No.01/80/050/00220/AM15/D

ES.I

Lico No。 &
date

Meeting No.12l17 RA.F.No.05/23/040/00084/AM15 0510388030

dt.03.06.2014Date:13.09.2016 Request for revision of norms

Parり Name:FREEDOM
.OPTHALMIC PRIVATE

IMcet No/Date:12/80-

IALC2/2016

Status:
Deferred

ILIMITED,
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I)ecision: The committee noted that the request of the firm is not clear and therefore decided to call
technicalperson of the firm along with all the relevant records/designs etc. to elaborate their imporUexport
item before the Norms Committee for reconsideration of their case. Case is deferred to 25.10.2016.

S.No.316

Case No.A/R… 92 Ⅳ1/s.  ISGEC
Heavy

Engineering

Ltd。
,

Yamunanagar

HQFoNo.01/80/050/00538/AM15/D

ES.I

Lico No.&
date

Meeting No.12l17 RA.F.No.05/23/040/00393/Aレ 115 0510392240

dt.02.12.2014Date:13.09.2016 Request for revision of norms

Decision: The committee noted that the request of the firm is not clear and therefore decided to call
technical person of the firm along with allthe relevant records/designs etc. to elaborate their import/export
item before the Norms Committee for reconsideration of their case. Case is deferred to25.10.2016.

S,No.317

Casc No.A/R-95 M/s. Power

wind Ltd.,
Gurgaon

HQF.No.01/80/050/00043/AⅣ l15/D

ES.I

Lic.No.&
datc

ⅣIeeting No.12/17 RA.F.No.05/24/040/00344/AⅣl14 0510375759

dt.09.01.2014Date:13.09.2016 Request for fixation of norms
Decision: The committee noted that MSME (Chemical) vide OM No.TL-l202llBl2Ol6-GC and F-
DCMSME dated 14.09.2016 has advised that NC may take a view based on the norms recommended by
C&PC. Accordingly, the Committee decided to ratifo the norms as applied for as recommended by C&pC
vide oM No.460l ll64l20l4-PC-ll dated 20.05.2016 (copy to be sent to the firm & RA).

RA may take further necessary action accordingly.

S.No.318

Case No.A/R-110 M/s.

NIIothcrson

Sunli Systerns

Ltd.,   Ncw
Delhi

HQF.No.01/80/050/00541/AM15/D

ES.I

Lic.No.&
date

Meeting No.l2l17 RA.F.No.05/24/040/00407/AM15 0510377258

dt.27.01.2014Datc:13.09.2016 Request for fixation of norms

Decision: The Committee noted that C&PC vide OM No.460l ll6t/2013-PC.lI (pt. frle) dated 20.05.2016
has provided comments. However, the basis of recommendation and the norrns and wastage on items of
import have not been specified by C&PC. The case was, therefore, referred to MSME (Chemical Division)
on 05.07.2016 fortheircomments as perthe decision of norms committee. Case is deferred to25.10.2016.

S.No.319

Casc No.A/R-136 M/s.

Ⅳlotherson

Sunli Systerns

Ltd.,   New
Dclhi

HQFoNo.01/80/050/00473/AM15/D

ES.I

Lic.No.&
date

Meeting No.l2l17 RA.F.No.05/24/040/00301/Aヽ 415 0510391465

dt.07.10.2014Date:13.09.2016 Request for fixation of norms

31



Casc No.A/R-138 NI1/s.LINI VTL

Preclslon Pvt.

Ltd.,Dharwad

HQFoNo.01/80/050/00417/AM15/D

ES.I

Lic.No.&
datc

Meeting No.l2l17 RA.FoNo.03/95/040/00338/AⅣ l15 0310787040

dt.18.07.2014Date:13.09.2016 Request for fixation of norms

Decision:The committee noted that the

29.12.2015 for exanlination and cominents.

S.No.320

fll Hl's request dated 17.07.2015

Case is deferred to 25.10.2016.

has been sent to C&PC on

Decision : The committee noted that the

29.12.2015 for examination and comments.
firm's request dated 27.07.2015 has been sent to MSME on

Case is deferred to 25.10.2016.

S,No.321

Decision:The committec noted that the

29.12.2015 for examination and conlinents.

S.No.322

Case No.A/R… 178 M/s.
Donaldson

India Filter
Systems Pvt.

Ltd., Gurgaon

HQF.No.01/80/050/00145/AM16/D

ES.I

Lic.No.&
date

Meeting No.12l17 RA.F.No.05/23/040/00074/AⅣ l16 0510394576

dt.16.06.2015Date:13.09.2016 Request for fixation of norms

D..iriorrr The committee noted that the firm's request dated 15.03.2016 has been sent to DEIT on

15.07.2016 for examination and comments. Case is deferred to25.10.2016.

S.No.323

Case No.A/R‐ 21 M/s.  MVS
Engineering

Ltd。 ,New Delhi

HQFoNo.01/80/050/00087/AM13/D

ES.I

Lic.No.&
date

Meeting No.12l17 RA.F.No.05/24/040/00466/AM12 0510321214

dt.28.03.2012Date:13.09.2016 Request for fixation of norms

Decision: The committee noted that DIPP have given their observation in the case. NC decided to defer

the case for further deliberationo Case is deferred to 25.10.2016.

S.No.324

Case No.A/R-24 M/s. Godrej &
Boyce Mfg. Co.

Ltd., Mumbai

HQFoNo.01/80/050/00H2/AM16/D

ES.I

Lic.No.&
date

Meeting No.l2l17 RA.F.No.03/94/040/01101/ANI116 0310794289

dt.02.03.2015Datc:13.09.2016 Request for revision of Net weight

of export items at Sr. No.1,2,3,4 of
NOITNS

firm's request dated 27.07.2015 has been

Case is deferred to 25.10.2016.

sent tO MSME on

Casc No.A/R… 139 M/s.  Auto
Comp  lndia
Pvt.    Ltd.,

Nashik

HQF.No.01/80/162/00007/AM16/D

ES.I

Lico No.&
date

Meeting No.12l17 RA.F.No.31/24/040/00142/AM13 3110056333

dt.27.11.2012
Date:13.09。 2016 Request for fixation of norms
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Decision: The committee noted that as
application routed through RA for revision

in earlier similar cases, the firm may be advised to get their
of norms. Case is deferred to 25.10.2016.

S.No.325

Case No.A/R… 82 M/s.L&T―

ⅣIHPS Boilcrs

Pvt.Lilnited,

Mumbal

HQF.No.01/80/050/00349/AM16/D

ES.I

Lic.No.&datc

Meeting No.l2l17 RLA,No.03/95/040/00390/AⅣ l16 0310798539

dt.27.08.2015Date:13.09.2016 Request for amendment of item
description of export product of
norlns

Decision: The committee decided that description of Export Product may be restored as mentioned in AA,
for the purpose of regularization of the above mentioned Advance Authorization.

RA may take further necessary action accordingly.

S.No.326

Case No.A/R-52 M/s.L&T―

MHPS Boilers

Pvt.Limhed,

Mumbai

HQF.No.01/80/050/00805/AMl1/DES.I Lic.No.&date

Meeting No.l2ll 7 RLA,No.03/95/040/00774/AMll 0310610650

dt.12.01.2011Date:13.09.2016 Request for amendment of item

description of export product of norms

Decision: The committee decided that description of Export Product may be restored as mentioned in AA,
for the purpose of regularization of the above mentioned Advance Authorization.

RA may take further necessary action accordingly.

S.No.327
Casc No.A/R-148 M/s. Larsen and

Toubro Ltd.,
Mumbai

HQF.No.O1/80/050/00170/AM12/DES.I Lic.No.&
date

Meeting No.l2l17 RLA,No.03/95/040/00166/AM 152 0310640468

dt.05.07.2011Date:13.09.2016 Request for amendment of norms

Decision:The conllnittee noted that the flHll'S reply dated 14.07.2016 and

DHI on 19.07.2016 and additional reply dated 02.08.2016 has been sent

examination and comments.Case is deferrcd to 25,10.2016.

S,No.328

15.07.2016 has been sent to

to DHI on 10.08.2016 for

Casc No.A/R-75 M/s.  Kem―
Licbcrs (India)

Pvt.      Ltd。
,

Tumkur

HQF.No.01/80/050/00247/AM15/D

ES.I

Lic.No.&
date

Meeting No.12l17 RA.F.No.07/24/040/00252/AM14 0710105948

dt.21.07.2014Date:13.09.2016 Request for fixation of norms
Decision: The committee noted that the

26.07 .2016 for examination and comments.

firm's request dated 15.06.2016 has been sent to MSME on

Case is deferred to25.10.2016.



HQF.面 o.01/80/050/00686/AM07/DESM/s. Kern-Liebers
(lndia) Pvt. Ltd.,

Tumkur

Case No.A/R‐ 76

0710047580

dt.25.09.2006

RA.F.No.07/24/040/00408/AM07Meeting No.l2l17
Request for fixation of normsDate:13.09.2016

Decision :The committee noted that the

26.07.2016 for examination and cominents.

S.No.330

S.No.329

firm's request dated 15.06.2016 has been sent to MSME on

Case is deferred to 25.10.2016.

Declslon:

02.08.2016

SoNo.331

ihe committee noted that the firm's request dated 04'07'2015 has been sent tO MSME on

Casc No.A/R-78 M/s. Tema India

Ltd., Mumbai

HQF.No.01/80/050/00231/ANI11 6/D

ES.I

Lic.No.&
date

Meeting No.12l17 RA.F.No.03/95/040/00106/AM16 0310796995

dt.01.07.2015
Date:13.09.2016 Request for revision of norms

Decision: The Committee noted that DIPi vide ID No.12l78/2016-TSW/78-A/R dated 14.09.2016 has

raised deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

for examination and comments. Case is deferred to 25.10'2016'

l. Information in ,espect of Sl. No. 3, 4 & 5 of Standard Deficiency Format-export product wise.

Z. Basis for the quaniity of import item at Sl. No. 4 supported by drawings of the export items.

Case is deferred to 25.10.2016.

S.No.332

Decision: The committee noted that the firm's request

26.07.2016 for examination and comments. Case is deferred

dated 06.06.2016 has been

to 25.10.2016.

sent DHI

Decision: The committee noted that the firm's request

12.09.2016 for examination and comments. Case is deferred

dated .… …̈ ・̈ haS been

to 25.10.2016.

sent

剛鱗l器硼皿
3:胤踊』‖:l貿即8踊

Casc No.A/R-77 M/s,Glovis lndia

Pvt.       LTd.,

Sriperumbudur,]日 ヽ

HQF.N6.01/80/050/00315/AM16/DES.I Lic.No.&
date

Meeting No.l2117 RA.F.No.04/24/040/00124/Am16 0410161029

dt.21.09.2015
Datc:13.09.2016 Request for fixation of norms

Casc No.A/R-79 M/s.  L&T¨
ⅣlHPS Boilers

Pvt.      Ltd.,

NIIumbai

HQF.No.01/80/050/00326/AM16/D

ES.I

Lic.No.&
date

Meeting No.12l17 RA.F.No.03/95/040/00227/AⅣ l16 0310798232

dt.17.08.2015Date:13.09.2016 Request for amendment of norms

S.No.333

Casc No.A/R-91 M/s.  Plant
Engincering

Scrvices,

Chennal

HQF,No.01/80/050/00431/AM15/D

ES.I

Lic.No.&
date

Meeting No.12l17 RA.FoNo.04/24/040/00076/AMll 0410115529

dt.14.07.2010Date:13.09.2016 Request for revision of norms
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SoNo.334

Casc No.A/R…92 M/s.  L&T―
MHPS BOilcrs
Pvt.   Liinitcd,

Murnbai

HQFoNo.01/80/050/00136/AM12/D

ES.I

Lic.No.&
date

Meeting No.12l17 RA.F.No.03/95/040/00945/Aヽ 411 0310620136

dt.08.03.2011Datc:13.09.2016 Request for revision of norms
Decision: The committee noted that the firm's request dated .......... has

12.09.2016 for examination and comments. Case is deferred to25.10.2016.
{<r*rl.**

MSME

%
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MINISTRY OF COMMERCE&!NDUSTRY
DlRECTORATE GENERAL OF FOREIGN TRADE
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POLICY SECT10N‐ 4,ROOM N0 210 Sヾ も
UDYOG BHAVAN,NEW DELHI-110011

Dated 6/SePtember, 2016

OFFICE MEMORANDUM

subject: Ratification of norms in respect of Advance Authorisation No. 0510373033

dated 10.12.2013 issued under Para 4.7 0f HBPvI to M/s Globe Hi Fab, Faridabad

and Advance authorisation No. 0510373033 dated 10.12.2013 issued under Para

4.7 of HBP Vol- lto M/s Brijbasi Hi Tech Udyog Ltd, New Delhi -reg'

TheundersignedisdirectedtorefertolDNotedatedlg.05.2016onthe
above subject.

2.lnthisregarditisinformedthatNormsCommittee-,lmayrefertoGeneral
Note4 of the St6ru Boot< (en"toseO) to decide the case and if there is any doubt, the

.i." r.y be referred to Policy- 4 Section for further clarification'

3. This issues with the approval of Addl' DGFT'

';"?it
(Sani&J<utnar)

Foreign Trade Development Officer- 
Tel. No. 23061562/Ext.376

Encl: As above.

FTDO (NC-1)

ぃ イヽ
ヽ
′
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GENERAL NOTES FOR ENGINEERING PRODUCTS
(PRODUCT CODE:C)

Wherever import of steel has been allowed as an input its grade will be relevant to the
grade of the steel used in the export product.

The import of "Aluminium" and "Zinc" wherever permitted shall be allowed in the form of
lngots/Pigs/Sows/Slabs and T-Bars.

ln respect of Galvanised export products, which are sought to be exported in

Ungalvanised form, licences may be granted under the respective Standard lnput Output
Norms allowing all the other inputs except Zinc.

For lmport of components, in respect of Export product (a) where norms have not been

standardized and publisheo and the applicant seeks to import only components (without

any raw material, consumables etc.) or (b) where SION do not provide import of
components or (c) where additional components in addition to those allowed in norms are

sought, the Components as an input may be allowed for import on net-to-net 
-basis,

without any wastage, by the Licensing Authority. lmport of components sought as Spares
shall be governed by the Policy for Spares. ln such cases, the import of Components
allowed shall be permitted with accountability clause and the type, technical specifications
(including part Nb. if any), etc. of the Components sought for import should conform to

ihose utilized in the manufacturing of the resultant product, which should be reflected in

export documents (Shipping Bills) also. A condition to this effect shall be imposed on the
licence."

ln case where the input (s) required for the manufacture of the resultant export product

have norms from further basic stage (s) for manufacture of one or more of such inputs, the
licence can be issued by using thdse norms (excluding packing material, if any) in place of
such inputs for manufacture of the resultant product."

Where the manufacturing process commences from raw material Stage the export product

may be allowed to be exported in CKD/SKD condition.

Unless and otherwise specifically mentioned, Steel products wherever allowed for import /
export would be in prime condition only and not in second / Defective condition / form.

wherever import of steel is allowed in the form of sheet, it will cover import of plate also

and vice versa as long as both are made of same grade of steel.

1

4

7
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ンlICRO SnkLL&31EDIul171 ENTREPRISES

MECIIANICAL DIヽ可S10N

30(19)t2014_ME

Subject: Raiificatior: of notms in temis of para 4.7 of HBP(Vol) advanc.e License
No 05i0373033 dated 10.12.13 foL export of Hydrant Pit Cleaning vehicle in
respect of it4/s Globe HiFabs

The nonas yy b. n*.a u, foUo*r;

. Impoft of items may bs allowed on net to net basis-wirir NIL wastase
and accotu:tabilir,'v c j a,ls e.

. DGFT to ensure q'ireiher Sno 13 of iiern of impoil (Volvo rruck
chassis model FLL 42 RE 16L) can be iurported as per FT.D.

",

This issue rvi'fi rire approval of Dilector (\1E) for iaking a view bv NC.

,'

漸‐
AD("E〕

Shl‐iS.卜4直h」almar.FTDO.DGFT UdvOg Bha、van New DelЫ
O/o The DC oISヽ4E)D■ote no 30(19)/2014‐ NIE dtted 21.H.2014
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Ministry of Heavy Industries & Public Enterprises
Departrrtent of Heavy Industry

TSW(B) Section

Subject: Application of L&T MHPS Turbine Generator Ltd for
ratification of norms of AA no 03L0794514 dt 11-03-15

DES-I, DGFT may kindly refer to the above mentioned AA of L&T
MHPS Turbine Generator Ltd. Based on the information
submitted, this Office recommends the following.

Export

む

420MいJ stearn tturbine′ Section
is 48917.M丁 &the same is to be
Import

The above issues with the approval of IA(KKT).

wise - 14 set. The exPort weight
incorporated to the AA.

Recommendations
As per SIttN C-164フ21′ 45′46′ 51 to 53 Raw material
value restricted to‐ 2%of FOB
value of Ex

54 to 57

1′ 4′ 6 to
8′ 13′ 21′ 24′ 27′ 32′

48 to 50

consumables

Net to net basis on number
terms.

Casting
forgings

Ma, be al10"ed ttnder GN■ 4

with accountability.
All other item up
to item no 57

components

Development Officcr
24-08-16

DG「F(FTDO r DES― I)
Deptt.of HI′ UO No 3(152)/15-TSW(B)

1ヽ

` B.C.Nayak
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy industry

TSW(B) Section

Subject: Application of L&T MHPS Turbine Generator Ltd for
ratification of norms of AA no 0310794808 dt 23-03-15.

DES-I, DGFT may kindly refer to the above mentioned AA of L&T
MHPS Turbine Generator Ltd. Based on the information
submitted, this Office recommends the following.

Export
360MW Steam Turbine Unit 1, Section wise - 15 set. The export
weight is 489.7 MT &the same is to be incorporated to the AA.
Import

The above issues with the approval of IA(KKT).

Development Officer
24-08-16

DG「F(FTDO′ DES― I)
Deptt,of HI′ UO No 3(152)/15‥丁SW(B)

Item no item Recommendations
14′ 41′ 61′66 Raw material As per SION C-1647
67 70to consu ma bles Value restricted to 2o/o of FOB

value of Export
1′ 4 to
ll′ 19′ 59′ 60′ 6
3 to 65

Casting &
forgings

Net to net basis on number terrns,

other item
to item no

＝

　

ｐ

Ｏ

Ａ

日ｕ

７

components May be allowed
accountability.

under GN-4 with
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Tclc:23007431

Fax: 23010481
Government of India
Ministry of Defence

Directorate of International cooperation
Room No. 431, Block 'B'

DRDO Bhawan
Rajaji Marg

New Delhi -110011

DIC/SCOMETI4SOIIMI16

To
The Deputy Director General of Foreign Trade
Directorate General of Foreign Trade,
Department of Commerce,
Ministry of Commerce & Industry,
Udyog Bhawan, New Delhi

22Aue20t6

Ratilication of norms in respect of Advance Authorisation No. 0310800533 &
0310797014 issued under rrara 4.7 of HBP Vol.I to IWs Larsen & Toubro Ltd.. Mumbai

Reference your OM No. 01/80/5OIOO241/AM-16/Di,S_-y123 dated 19tr'Oct 2015.

2. DRDO recommends the cases for Advance Authorasation for import of Raw
Materials / Components manufacture of Front / Rear Harness, Realy Unit and MICA missile
Hamess (WlG Harness MICA (Phase 2), W2D Harness MICA (Phase 2), W3 Harness
MICA (Phase 2) and W4 Harness MICA (Phase 2)) as mentioned in OM cited above.

‖
(Dr Meetul Kumar)

Sc'E'

い

ヽ



Govt. of India
Ministry of Micro small & medium Enterprises

Office of the development Commissioner
Mechanical Division

:I躍 :織 ∫
Q∞ Ю3954%d江

“

mЮ95 h Кspect Ms JBM Kme赫 鉗

Thc n0111ls inay bc flxcd as fO110ws:_

:柵脚 鳳 T憲鷲棚 lT覇卵甦尊lkg inclusivc Of3.5%wastage a■
ci

This issues with thc apprOval ofDirectOr(市
IE)fOr taking宙 cw by NC.

4
(K.S.SOdhi)
AD(NIIE)

萩荒藤葛訂甘甫諺務署表itlli諾38漱fギ:漸:鷺暑MM&A―DCνlsME dated 12.08。 16

二_

/



GoW of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

subject: AA no 03r0g0202s dated 25.0r.16 in respect of IWs Bona Trans India Ltd.
Norms may be fixed as follows:_

Import may be arowed on net to net basis. However the weight may be arowed forIs948 kg inctusive of 2,%*urtug".tlr"rrr[.rrr; ;jiil;[?r r".uo.

This issue with the approval of Director (ME)

1::::::::i:::|||:::′
.

(K.S.SOdhi)
AD cME)

軋 柵 蹴 器 軋 識 織 淵 2∝■6

外 、こ

ミ澪で,哺ヽ い
い●
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7th floor, A Wing, Nirman Bhawan,
New Delhi

/o August,20l6

OFFICE MEMORANDOM

subject: Ratification of the norms in respect of advance authorization No.0s1o3gg161
rr\ir\\e flXtfl#,ffi91?,i,::"r Para 47 or Hsp ivor 11 obtaineJ cv nir, Johnson

Director Generar of Foreign Trade (DGFT) may refer to its o. M No.
0 1/80/050 I 17 8t AM17 t257 DEs' 1 dated 1 3.6.2016 forwarding advance authorization No.
0510398161 dated 11'02'2016 issued to M/s, Johnson Matthey lndia pvt. Ltd., Gurgaon
for ratification of norms.

The application for Export of Automobire Exhaust cataryst
impregnated with platinum by M/s Johnson Matthey rndia pvt. Ltd.

lmport rnput at s. No. 1 (ceramic substrate size 143.g x
being component, net to net quantity in Numbers terms may be
input at s. No. 2 (pratinum as pratinum Nitrate), net quantity
recommended.

of ceramic substrate

has been examined

10'1.6 mm, 490 cps)

allowed. For import

with Nil wastage is

This issues with the approval of competent authority.

Shri Haradhan Das,
Foreign Trade Development Officer,
O/o Director General of Foreign Tiade,
DES lsection, Room No. aOa
M/o Commerce and lndustry,
Udyog Bhawan,
New Delhi.

DirectOrl:‖lill::3

一、キー

さギ1,11ミi:ミ
い゛
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DY DGFT,D[S-1,DGFT′ udvog Bhawan
D.O No3/62/2016-TSヽ v(3)dated the 4th August,2016

Government of lndia
Depa rtm ent of Heavy lndustry

TSW(B) Section

Subject: AA No.0310804134 M/s L&TMHt Boiter.

Export Product: Steam Gen erator-pressu re parts for 2X66OMW NTpC Khargaone.

lnputs

Item 10, 11 & 23, net to net with accountability clause under GN4.

Remaining items, Percentage wastage on net weight as per C-U42/C_I647.

ζヽ



CIq ./
o/o rHE DEvEro?3r\t?illl;t#ilhsroN,R (MSME) \i4,rt

(cHEMrcALDrvISIoN) \ / 
{rqy

7th floor, A Wing, Nirman Bhawan, \)\

Director Generar of Foreign Trade (DGFT) may refer to its o. M No.
0118010501255/AM17t41gtDEs'1 dated 22.7.2o16fonvarding advance authorization No.
0510398345 dated 2'5'2016 issued to M/s, Johnson Matthey lndia pvt. Ltd., Gurgaon
for ratification of norms.

The apprication for Exporl of Automobire Exhaust cataryst
impregnated with pratinum by M/s Johnson Matthey rndia pvt. Ltd.

lmport rnput at s. No. 1 (ceramic substrate size 143.g x
being component, net to net quantity in Numbers terms may be
input at s. No. 2 (pratinum as pratinum Nitrate), net quantity
recommended.

This issues with the approval of competent authority.

Assもtant Director(chemiあう

K r^r^dhan Das,
Fglq,gn Trqgle Development Officer
O/o Director Generil of Foreign Trade,
DES I Section, Room No. aOa
M/o Commerce and lndustry,
Udyog Bhawan,
New Delhi.

Subject: Ratification of the norms in
dated 2.5.2016, under para
Matthey lndia pvt. Ltd.

New Delhi
l6th August ,2016

OFFICE MEMORANDOM

respect of advance authorization No" 05103gg345
4.7 of HBP (Vol. l) obtained by M/s Johnson

of ceramic substrate

has been examined.

101.6 mm, 400 cps)

allowed. For import

with Nil wastage is

\b
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LiC:LUT:1162:TM

I:;」]:1普じ:FGeneralofForeignTrade
Maulana Azad Road
New Delhillo oll

Dear Sir,

Amendment in Advance

194994`91q  issued  by

Authorization No.
ADGFT Mumbai

July 28,2016

0310805369 dated
vide  ttle  No

′ = メ

03t 95 I 0 40 I 00 1 1 3 I Atil 7

The above Advance Authorisation was issued to us for manufacture/export of .r No. l.rstageFeed / Effruent Exchanser (ragr{o E-io3j;;;-; 
"'."ill-s,rs" 

Feed/ Ef,luent Exchanser( tag No. E-108) to M/s. BechteiOit A Cas itremical.'fn.]USn.

ln this connection, we wish to- in-form you that during detaired engineering, the specificationasainst tmporr item Nos. i4, 15 & 16 h;v; ;ilerg;;; .-#;; chanses as fo,ows ::

i縄聯J撒罷鴨鷲ξ!l蠣黎 諏槽恥‖‖‖籍諸肥i¶8響

振鰐磯ゼ躙艶1榊1鞘轡爛lly訃鶴肥∬棚出拙
Thanking you, we remain,

Encl:As above

DIPP,
New Delhi

brLARS獣1瑠 剛 6uⅢ TED

Descrlption 

…
____  Authorlzation

RevisEd specification

顆 亀盟「:盤【Ъ署:雹孟 ER309L,G E3甘:EE15路。_混]812激
I:|~L‖::ti「

TO・ 1' E308L TO‐ 1l E飛 3るこ「

WELDINC sTRIPS_23 1lL,199L

0.s0, 819.19.L-60-0.50.
辮 ):駆.1,F:晋乱1lL2.11よ詣

WELDING      FLUX
SANDViK 375 撲|:鵠√k掌:置躍諄ξ
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Government ofindia

Department of Heavy lndustry

TSW(B)Section
*****

subject: AANo.0310805030 dated 31.05.2016 M/s L&T_MHps rurbine
Generators pvt. Limited.

The request has been examined and the comments are as under:-

Export product : Stream Turbine, 6g.19 MW.

lnputs

Item 34 and 35 percentage wastage as per C1647
Item 45, 67 & 62 to be deleted.
Remaining items net to net under GN_4.

ひ
Qヽ

i
(K.K. Tiwari)

lndustrial Advisor

D.O. No.3/77/20L6-TSW(B) dated the +,h August, 2016

Ⅷ評
い

囃




